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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

10
TH

  AUGUST, 2018 
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THE PATENT OFFICE  

KOLKATA, 10/08/2018 

                                            Address of the Patent Offices/Jurisdictions 
The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 10/08/2018 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    
×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201717024538 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : "HERBAL NUTRACEUTICAL FORMULATION TO REDUCE OXIDATIVE STRESS, VIRAL AND 

MICROBIAL INFECTIONS, 
 

  

(51) International classification  :A61K36/185  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/IB2017/053243  

:01/06/2017 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MORINGO ORGANICS INCS  
      Address of Applicant :80 ORVILLE DR, SUITE 100. 

BOHEMIA NEW YORK UNITED STATES OF AMERICA 

11716 U.S.A. 

(72)Name of Inventor : 

   1)VIEIRA, DR. KAREN  
 

(57) Abstract : 

The main objective of the present invention is to develop an herbal formulation with high polyphenol concentrations. A therapeutic 

effect of ingredients in herbal composition with Antioxidants, Anti-inflammatories, Anti Viral & Anti Microbial properties to reduce 

Oxidative Stress, Inflammation, Viral and Microbial Infections. The herbal composition promotes management of diabetes, regulation 

of cholesterol, also immune system processes that helps to fight against viral and bacterial infections, colds, or the flu, skin ailments 

such as Psoriasis & eczema. Herbal Composition comprises synergistic combination of Moringa Oleifera Leaf Powder, Spirulina & 

Aqueous extracts of Oregano Vulgare Leaf Extract, Shilajit extract, Rosemary Leaf extract, Pomegranate Fruit Preel extract, Amla 

fruit extract, Fenugreek Seed Extract, Curcumin Extract, Piperine extract. Therefore, the chosen herbal blend provides the body with 

all of the vitamins, minerals, and nutrients it needs to continuously boost health. 

No. of Pages : 76 No. of Claims : 68 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811027898 A 

(19) INDIA  

(22) Date of filing of Application :25/07/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : A MECHANICAL HAND TREMOR SUPPRESSION DEVICE FOR A PARKINSON'S DISEASE 

PATIENT. 
 

  

(51) International classification  :A61N1/36014  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOHD SHAH FAIZAN  
      Address of Applicant :DEPARTEMENT OF MECHANICAL 

ENGINEERING Z H COLLEGE OF ENGG. & TECH. 

ALIGARH MUSLIM UNIVERSITY. ALIGARH UTTAR 

PRADESH-202002, INDIA Uttar Pradesh India 

   2)MOHD MUZAMMIL  
(72)Name of Inventor : 

   1)MOHD SHAH FAIZAN  

   2)MOHD MUZAMMIL  
 

(57) Abstract : 

The object of the invention is to develop a device that can suppress the hand tremor experienced by Parkinson"s disease patient. The 

device is basically a duai passive vibration absorber in the form of the bracelet which a Parkinson patient worn on its forearm. It 

consists of an arrangement of mass (absorber) and springs whose parameters are set, to tune it, with the excitation frequency of hand 

tremor. The absorber is allowed to reciprocate over the center rod and absorbs the vibration energy of hand tremor. The absorbed 

energy is then dissipated into the surrounding medium and it results in suppression of tremor. The absorber-spring assembly is 

enclosed inside a casing to protect it from the haphazard environment Further, the casing is provided with a wearable band by which 

the whole assembly sets firmly over the forearm. The device is robust in nature, maintenance free, and requires no energy for its 

functioning. 

No. of Pages : 12 No. of Claims : 8 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811028023 A 

(19) INDIA  

(22) Date of filing of Application :25/07/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR MODELLING AND QUANTIFYING OPERATIONAL RISK 

CORRESPONDING TO AN EVENT 
 

  

(51) International classification  :G06Q40/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)University of Petroleum and Energy Studies 
      Address of Applicant :Energy Acres, Bidholi, Premnager, 

Dehradun, Uttarakhand, India-248007 Uttarakhand India 

(72)Name of Inventor : 

   1)Dr. Ignatius Prashanth 

   2)2. Prof. Raju Ganesh Sunder 
 

(57) Abstract : 

Disclosed is a system and method for modeling and quantifying operational risk corresponding to an event. The method comprises the 

step of representing safety barriers by a predefined diagram through a representation module. Then the method includes the step of 

transforming and re-constructing the predefined diagram through a probabilistic graphical module. The method models the plurality of 

safety barriers in the probabilistic graphical module through a plurality of commonly occurring nodes module. The method then 

computes a barrier score for each of the plurality of safety barriers and feeds the barrier scores into the probabilistic graphical module 

through a computation module. Then the method evaluates a threat barrier score and consequence barrier score based on the entered 

individual barrier score for each safety barrier through an evaluation module. The method then correlates the threat barrier score and 

the consequence barrier score with a risk matrix through a correlation module. The method computes a frequency score and a 

consequence score of the event to obtain a quantified value of the operational risk corresponding to the event through a quantification 

module. 
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(57) Abstract : 

A system for moisturizing a plurality of grains includes, a grain inlet section for feeding the plurality of grains into the system for 

moisturizing; a moisturizing section for moisturizing each grain of the plurality of grains, the moisturizing section being operably 

connected to the grain inlet section; an air and water inlet for facilitating flow of air and water inside the system, the air and water inlet 

being operably connected to the moisturizing section; and, a grain outlet for discharging each grain of the plurality of grains after 

moisturizing, the grain outlet being positioned in a proximity of the air and water inlet. 
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(57) Abstract : 

A system for polishing a plurality of rice flakes includes, a grain inlet for feeding the plurality of rice flakes into the system for 

polishing; a vibrating section for receiving the plurality of rice flakes from the grain inlet section, the vibrating section being 

positioned adjoining the grain inlet; a polishing section for polishing the plurality of rice flakes, the polishing section being positioned 

in proximity of the vibrating section; and, a grain outlet for discharging the plurality of rice flakes after polishing, the grain outlet 

being positioned in a proximity of the polishing section. 
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(57) Abstract : 

A system for cleaning a plurality of grains comprises, a grain inlet for feeding the plurality of grains into the system for cleaning, the 

grain inlet being positioned at a top portion of the system; a vibratory tank operably connected to the grain inlet for receiving the 

plurality of grains; a deck comprising an upper sieve operably connected to the vibratory tank, wherein the plurality of grains are 

spread on the upper sieve of the deck by the vibratory tank; and, a second sieve operably positioned in proximity of the upper sieve for 

collecting a residual of the plurality of grains falling down from the upper sieve after bigger impurities are removed from a top surface 

of the deck. 

No. of Pages : 11 No. of Claims : 6 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29621 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811005530 A 

(19) INDIA  

(22) Date of filing of Application :14/02/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : FINGERTIP BASED SENSOR SYSTEM FOR HEALTH CHECK-UP 
 

  

(51) International classification  :A61B5/02427  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONALI GOYAL  
      Address of Applicant :COMPUTER SCIENCE AND 

ENGINEERING DEPARTMENT MAHARISHI 

MARKANDESHWAR (DEEMED TO BE UNIVERSITY), 

MULLANA, AMBALA, HARYANA (133207), INDIA. Haryana 

India 

   2)NEERA BATRA  
(72)Name of Inventor : 

   1)SONALI GOYAL  

   2)NEERA BATRA  
 

(57) Abstract : 

This invention relates to A Fingertip Based Sensor System For Health Check-up comprises a Video Signal Acquisition phase, a Signal 

Computation phase, a Band Pass Filtering phase, a Fast Fourier Transform phase, and a Sliding Window phase. A method of Fingertip 

application for smart phone users is successfully used in this work by comparing the results with previous methods. This method gives 

correct results even with low quality video cameras. This proposed method uses built in hardware i.e. camera, integrated sensors and 

simple ways of communication with each other e.g. sms, phone, email etc. It is also examined that red plane is sufficient to obtain 

desired results irrespective of RGB planes and filter used is very lightweight which is suited for devices with less resources. This 

method also gives correct results for heart beat measurement. Persons can efficiently run this application when they rest at home, 

outside home e.g. in the park or during any activity. 
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(57) Abstract : 

A lithium storage element contains a positive electrode that contains a lithium compound other than an active material a negative 

electrode a separator and a nonaqueous electrolytic solution containing lithium ions for which an active material is applied on both 

surfaces of a nonporous positive electrode collector and a negative electrode active material capable of storing and releasing lithium 

ions is applied on both surfaces of a nonporous negative electrode collector. The relationships 0.85 = Cx1/Cy1 = 1.15 0.85 = Ax1/Ay1 

= 1.15 0.80 = (Ax1 + Cx1)/(Ay1 + Cy1) = 1.20 0.1 = Cx2 (g/m2) = 18 0.1 = Cy2 (g/m2) = 18 0.60 = Cy2/Cx2 = 1.70 and 0.60 = 

Cx2/Cy2 = 1.70 are satisfied where Cx1 is the basis weight of the positive electrode active material layer Cx surface Cy1 is the basis 

weight of the other positive electrode active material layer Cy surface Ay1 is the basis weight of the negative electrode active material 

layer Ay surface facing opposite the Cy surface Ax1 is the basis weight of the other negative electrode active material layer Ax 

surface Cx2 is the lithium compound amount per area of the Cx surface and Cy2 is the lithium compound amount per area of the Cy 

surface. 
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(57) Abstract : 

System for and method of threading a metal substrate (134) on a rolling mill (120). The method includes receiving a coil (106) of the 

metal substrate. The method also includes uncoiling the metal substrate from the coil and guiding the metal substrate to a work stand 

of the rolling mill with a threading system (128). 

No. of Pages : 30 No. of Claims : 20 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29624 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811009184 A 

(19) INDIA  

(22) Date of filing of Application :13/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : ©úîSYSTEM AND METHOD FOR AUTOMATICALLY FACILITATING TRANSACTION OF 

ASSETS©ú•  
 

  

(51) International classification  :G06F11/27  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KAMAL KHURANA  
      Address of Applicant :227 Paras Trade Center, Sector 2, 

Gwalpahari Gurgaon Faridabad road, Gurgaon, Haryana 122002, 

India. Haryana India 

(72)Name of Inventor : 

   1)KAMAL KHURANA  
 

(57) Abstract : 

The invention relates to system and method for automatically facilitating transaction of assets by receiving a set of asset records from 

a seller device, providing a list of asset record to the buyer device based on an input received from the buyer device; receiving the 

selected asset record and a first bid from the buyer device; sending the first bid to the seller device and receiving a transaction status 

indicating one of an acceptance, a rejection and a second bid from the seller device; transmitting a first notification to the buyer device 

based on the transaction status, receiving another transaction status indicating one of an acceptance, a rejection and a third bid from 

the buyer device, transmitting a second notification to the seller device based on the transaction status, receiving one of an acceptance 

or rejection of the third bid and accordingly completing or declining the transaction status. 
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(57) Abstract : 

A condensing heat recovery steam generator (cHRSG) includes a main stack for an exhaust hot gas main flow, a bypass stack for 

allowing a fraction of exhaust hot gas to bypass the exhaust hot gas main flow, and a heat pump. The cHRSG includes a primary water 

circuit, a secondary water circuit,and a tertiary water circuit. The cHRSG additionally includes a feedwater line, a first heat exchanger 

for providing heat exchange between the feedwater line and the secondary water circuit, and a second heat exchanger for providing 

heat exchange between the primary water circuit and the tertiary water circuit.In the cHRSG, latent heat is partially recovered from 

said exhaust hot gas circulating in the bypass stack through the second heat exchanger and additional heat is extracted in the tertiary 

water circuit by said heat pump,contributing to a preheating performed in a preheater of the primary water circuit. 
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(57) Abstract : 

This nonaqueous lithium power storage element contains a positive electrode, a negative electrode, a separator, and a nonaqueous 

electrolyte that contains lithium ions. The positive electrode has a positive electrode current collector and a positive electrode active 

material layer disposed on one surface or both surfaces of the positive electrode current collector, and the positive electrode active 

material layer contains a positive electrode active material that contains a carbon material. The negative electrode has a negative 

electrode current collector and a negative electrode active material layer disposed on one surface or both surfaces of the negative 

electrode current collector, and the negative electrode active material layer contains a negative electrode active material capable of 

occluding and releasing the lithium ions. When the pore distribution of the positive electrode active material layer is measured by 

mercury intrusion, the pore distribution curve for the relationship between the pore diameter and log differential pore volume has at 

least one peak having a peak value of 1.0-5.0 mL/g for the log differential pore volume in the pore diameter range of 0.1-50 ɛ, and 

the total cumulative pore volume Vp in the pore diameter range of 0.1-50 ɛ is 0.7-3.0 mL/g. 
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(57) Abstract : 

With the dawn of the smart age, the development and emergence of technologies have climbed up to a pinnacle. As a result, Internet 

of Things(IoT) is reached to maximum connectivity with heterogeneous and enormous size of devices. With increasing connectedness 

and characteristics of IoT the quality of service has become a crucial parameter. Due to characteristics of Internet of Things, IoT 

applications rises additional features as compared to traditional software applications. The traditional software quality models are not 

as it is applicable to evaluate the quality of IoT applications. The traditional software quality models need to be enhanced to evaluate 

the quality of IoT applications. The existing ISO 9126 quality model and ISO 25010 model have not focused on the IoT application 

characteristics like a) intelligent hardware devices b) software-hardware collaboration c) networked, wireless and mobile connectivity 

d) remote monitoring for IoT devices e) Limited battery and memory. This work introduces an approach to design the Quality 

Assurance Framework to evaluate the quality factors of IoT applications based on existing quality assurance models which can be 

further incorporated in IoT Governance. 
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(57) Abstract : 

The invention relates to a turret simulation method and device. The invention presents an immersive simulation method for training a 

crew in the use of an armoured vehicle turret. The turret comprises a control computer, as well as acquisition and rendering interfaces. 

The computer and the interfaces are connected to one another by a computer bus. According to the method, the control computer is 

connected to a simulation computer, to which it communicates the status of the turret; the simulation computer produces a virtual 

environment which is presented at least partially to the crew by means of rendering interfaces; one or more motorised devices of the 

turret are found in operational state; and the commands entered by the crew via the acquisition interfaces towards the motorised 

devices in operational state are transmitted thereto, so that the movements of these devices caused by said commands produce optical, 

auditory and/or acceleration sensations for the crew. 
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(57) Abstract : 

Disclosed is a smart paper-holder for securing and tracking paper documents. The paper-holder includes an entrapment module for 

securing one or more paper documents, a tracking module configured on the entrapment module, and a communication module 

communicably coupled to the tracking module. The tracking module determines at least one of a location, distance range, ambulation, 

usage and quantity of the one or more paper documents and transmits the same to communication module, which in turn transmits the 

said received information to an external transceiver communicably coupled thereto. The communication module includes a processing 

element and a wireless transceiver. FIG. 1 
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(57) Abstract : 

"Continuous Flow Vermi Reactor for fast track Urban Solid Waste Treatment (CFVRFTUSW)" defines a functionality used to restrict 

an authorized access to the devices having confidential as well as personal data. Solid waste generation from urban neighborhood i.e. 

URBAN SOLID WASTE (USW) is very large - 1.5 to 2.0 kg/c/d.; of which 40 to 85 % is organic. Aerobic and anaerobic composting 

is tried for USW management. Aerobic composting systems: windrows, batch: very slow process, needs large areas and long retention 

times (10 to 12 weeks), and therefore not economically doable in developing countries like India. Anaerobic composting systems: 

[landfills] are usually accepted method for disposal of organic component of USW and solid waste residue. Landfills particularly ill 

maintained are not eco-friendly, release greenhouse gases, pollute (through leachate migration) water resources ground water plus 

surfaces downstream, require large areas (6 - 10 ha/lack population) and needs long retention time (few years). Vermicomposting is an 

eco-friendly process is very commonly used and universally adopted for solid waste management in agro-fields, where retention time 

is not a deciding parameter, land being amply available. Batch reactors for MSW using Endrilus Eugenia/Eisenia Foetida indicated 

process completion period of 21 days. Continuous flow reactor in vessel vermicomposting is tried for manure, food waste, bio-solids 

and other organic residuals. However, this technology is not yet tried on large scale for USW management under controlled 

conditions. It requires less space and run on decentralized basis inside the city area by reducing conveyance time and cost. The studies 

were undertaken through this research work, by a framework of understanding and implementation of biological and engineering 

principles underlying with a particular attention of continuous-flow reactor technologies. EiseniaFoetida used to produce 

vermicastings requiring minimum Retention Time"s under optimum environmental conditions. The end point of process is based on 

end product characteristic. This work develops models for collection and conveyance, and standardizes the process kinetic rate 

constant for vermicomposting flow reactor. This also reveals that the standardization of environmental parameters and performance, in 

order to access the efficacy of the vermicomposting process. RT(Retention Time) as less as 17 to 20 days, using specially designed 

continuous-flow vermin-reactor. Finally, this research work proposes continuous-flow vermin-reactor is a possible good alternative for 

USW management in and around urban areas and quicker circulation of nutrients (vermicomposting) to ecosystem. 
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(57) Abstract : 

Smart chair is based on IoT devices useful to automatically rearrange chair in lab, office, etc. After given interval or whenever user makes clap sound, mobile apps, sound sensor of smart chair 

senses clap sound and if sound matches then smart chair system checks weight of chair, if weight of chair is greater than predefined weight then smart chair system sends signal to motor which 

controls wheels of chair and place smart chair at proper location. If the location is not free then search another free location. This electronic chair helps to automatically locate at predefined 

space. Since most of the time in lab/conference room, after session completed people never keeps chair at proper position. So there is need to rearrange chair after session get over which 

require one person/peon engaged at outside of lab/conference room at all time for every lab. Traditional way of lab arrangement is to done manually by peon who requires hard-work as well as 

time so present invention provides new and smart way to keep chair at proper position. Present invention uses Sound sensor to check sound of clap which is instruction to rearrange chair at 

predefined location and weight sensor to check whether user is still sat on chair or to decide whether to rearrange or not. Smart chair uses IoT devices to find location of chair. 
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(57) Abstract : 

Abstract This invention has been undertaken to develop an affordable water desalination system using solar energy for an average 

household in rural areas. The motivation for this research has been the fact that an abundance of solar energy is freely available, yet 

the mankind is facing an acute shortage of this vital resource. So much so that a poor rural family does not even have an access to 

electricity for lighting and running other appliances needing the consumption of energy for their operation. Many of them are even 

unable to have potable drinking water because the water in their areas has high percentage of salt and they cannot run desalination 

systems for want of electricity or any other form of energy required to operate such systems. It is realized that energy can be 

effectively utilized for many human needs, particularly for primary needs like increasing availability of drinking water. Purification of 

water is carried out by various techniques. Desalination of seawater is a proven technology for producing drinking water. In 

desalination, impure water is heated, converted into steam and then is condensed using a condenser. In solar desalination systems, 

heating of sea water is done by solar energy and condensation of steam is achieved by using a suitable heat exchanger or a condenser. 

Commercial solar desalination systems are used worldwide but these systems use conventional energy sources such as electricity to 

run the system. A small desalination system for a family in rural areas is not yet easily and commercially available. The aim of this 

study has been to design a solar desalination system for a rural family which does not use any conventional energy source for heating 

of water and condensation of steam. In this invention, a parabolic concentrator is used as a heating source. Solar energy is focused by 

the concentrator on an absorber which contains salt water. Water gets heated and converted to steam. The steam is then condensed by 

the condenser to get purified water. Conversion of water to steam depends largely on solar intensity available at a location. 
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(57) Abstract : 

Present invention provides healthy flour composition comprising of nutrient rich combination powder of Dolichos Biflorus, Vigna 

radiata, Sorghum vulgare, Pennisetum typhoideum and Hordeum vulgare which aids in reaching protein target that is required for the 

wellness of the human body.. The present invention provides healthy flour composition which further comprising of taste enhancing 

agent and flavouring agents. The present invention also relates to method of preparation of healthy flour composition. Natural protein 

rich flour which is made from natural pulses power and low carbohydrates will overcome the health related problem and will also 

satisfy the taste buds. The present invention of light-weight flour provides slow release energy metabolism and protein rich diet that 

makes it ideal for all the people who want to lead a healthy life. 
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(57) Abstract : 

Parking vehicle, U-Turn in proper place, proper U-turn is a major problem. One can unknowingly or by mistake park his/her vehicle in 

no parking area. If RTO officer, authorized person by RTO to seize the vehicle in no parking area, find your vehicle in no parking 

area; it is seized by them. To find out where your vehicle is actually bought after the seizing procedure is very difficult and time 

consuming task. To avoid such inconvenience an alert system is designed. If RTO officer finds a vehicle in no parking area, RTO 

officer will show identity with the help of RFID card; and the text message being generated by GSM to inform vehicle owner about 

the seize and station information where vehicle is to be placed after the whole procedure. Along with that a payment link by R.T.O. is 

provided to do payment of fine by online transactions. Other than authorized users if someone tries to uplift vehicle accelerometer 

sensor senses the dimensions. Buzzer is provided to system to alert owner as well as people nearby to get attention towards something 

suspicious happening to the vehicle. Along with the buzzer a text message notification is provided to owner. As this will be a theft 

attempt, tracking system is provided. Vehicle will be tracked and Google map link is given to owner to know where the vehicle is 

bought. And also the vehicle U-turn safety alert system is a system for alerting a driver of a vehicle whether it is safe or unsafe to 

make a U-turn driving maneuver. The system incorporates an electronic system that measures the distance away and speed of an 

approaching vehicle. The system functions to calculate the time it would take for the approaching vehicle to reach the turning vehicle 

and displays this time as a digital readout. Visual, LED Blinking, auto active speed Controller and audible alerts inform the driver as 

to whether the U-turn maneuver can be safely accomplished. 
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(57) Abstract : 

A Biometric-ATM is an electronic device which facilitates all banking process via an electronic device. This machine accepts 

biometric input credentials such as finger prints, Voice and other biometric input for preceding the banking process. The Biometric-

ATM also allows a particular person to open an account without going bank. The user of the machine can see list of all accounts 

which he/she holds in corresponding bank. The traditional ATM(s) requires user to carry card and pin number for preceding the 

transaction. If the user of the machine lost his card or forgets his pin he needs to follow hectic process of the bank to reissue the card 

and pin number. The biometric-ATM solves this issue by providing biometric access for financial transaction. The Biometric-ATM 

does not allow a user to open multiple accounts with different names whereas currently used ATMs do not put any audit of this kind. 

The Biometric-ATM is extremely secure and easy way for handling your financial transaction. Its features like biometric access, 

showing list of accounts and provision of opening account in an automated way makes it different. 
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(57) Abstract : 

ABSTRACT FOR PATENT "EFFECTIVE PHARMACEUTICAL HERBAL COMPOSITION COMPRISING CHLOROXYLON 

SWIETENIA (Roxb.) DC FOR THE TREATMENT OF HORMONE DEPENDANT BREAST CANCER". Breast cancer is the most 

frequent cancer worldwide and a second leading cause of cancer related death among females in the world. The global concern of 

breast cancer exceeds all other cancers and the incidence rates of breast cancer are increasing. In the midst of emerging drug resistance 

and evolving heterogeneity in breast cancer, the current chemotherapy approaches used for the treatment of hormone dependent breast 

cancers have limitations owing to severe side effects. A novel Chloroxylon swietenia (Roxb.) DC based formulation comprising of ten 

solvent extracts (at least seven) of Chloroxylon swietenia dried leaves in petroleum ether, benzene, chloroform, ethyl acetate, acetone, 

methanol and water are mixed in desired quantity to make l g mixture. The treatment of formulation with hormone dependent MCF-7 

(from human origin) breast cancer cells resulted in inhibition of their growth. The formulation is effective in inducing adverse 

morphological changes, nuclear fragmentation, apoptosis, inhibit the cell migration, colony formation ability and also reduces the 

tumor volume of MCF-7 breast cancer cells. The formulation has no any in-vivo acute oral toxicity tested as per OECD 423 with 

LD50 2000 mg/kg. 
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(57) Abstract : 

Abstract of the Invention The invention deals with a braking system analysis and improvement in braking systems used in tractors. 

Mechanical brakes used in tractors generally show lesser braking efficiency, larger stopping distance, slow action of braking respbnse, 

etc. To overcome this difficulty, braking system used now-a-days in tractors employ differential brakes. This too has several 

disadvantages of creating unnecessary twisting of the axle leading to its failure in due course of time. The proposed work is mainly 

carried out in evaluating possibilities of incorporating solenoid operated brakes. These brakes will require lesser human efforts as 

compared to the mechanical ones. At the end prototype of the same will be prepared to demonstrate the improvement and showcase 

the claims made. The prototype will be evaluated for all the aspects with the help of testing systems. 
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(57) Abstract : 

Effective mode of disposal of wet waste at small scale level and generating electricity using hybrid system of biogas and solar system. 

The present invention generally relates to biogas generation energy, storage and management. Specifically, the invention attempts to 

meet renewable energy demand through biogas energy generation and storage, specifically from methane gas production from organic 

materials including wet waste like vegetable waste, food waste, leaves etc. 
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(57) Abstract : 

Gyroscopic Liquid Transportation Device In most of the developing countries, millions of people have to walk for kilometers, 

dedicating a significant amount of time in their day, to fetch a few liters of water. Traditionally, women and children walk several 

kilometers carrying water containers on their head, waist or in their arms. This lack of accessibility to clean water has deprived them 

of other income generating and educational opportunities. Carrying heavy water containers results in back, shoulder, joint and neck 

injuries. It leads to miscarriages and affects the health of pregnant women and the unborn child. A solution innovatively designed to 

overcome the above-mentioned drawbacks associated with the liquid, such as water transport and storage, is the Gyroscopic Liquid 

Transportation Device. This portable device reduces the time spent in fetching water, it provides advanced liquid/water storage 

capacity, reduces water losses during transportation, provides a purification and natural refrigeration to the water, provides electric 

energy and a provision of induction system for cooking. As the Gyroscopic Liquid Transportation Device provides the above facilities 

and solutions to overcome the pressing social problems, it promotes income-generating activities for women and education among 

children. This would empower the people by improving the quality of life and promotes their basic human right to access water safely. 
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(57) Abstract : 

Present invention provides a fuzzy rough assisted portable miniature diligent e-heart system for usability in rural areas. The main 

objective of this system is to facilitate patients in the rural areas, with lesser or almost no access to hospital and doctors, obtain their 12 

lead ECG manually and send it through their smart phones to the required hospital or physician.The palm sized system could be 

developed due to the use of small, low power ICs developed by Analog Devices. This design can be used by amateurs as well as 

experts. Use of this system in hospital industry shall benefit the medical community and shall provide reliable services to the social 

strata, saving more lives and creating valuable data for research. Following invention is described in detail with the help of Figure 1 of 

sheet 1 showingthe block diagram and Figure 2 of sheet 1 showing flowchart for reading ADC dataandFigure 3 of sheet 2 showing 

flowchart for ECG display. 

No. of Pages : 20 No. of Claims : 10 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29641 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821027874 A 

(19) INDIA  

(22) Date of filing of Application :25/07/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : SIMPLE SPRAYING SYSTEM 
 

  

(51) International classification  
:F04B 

43/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PRASAD SANJAY INNOCENT 
      Address of Applicant :293, DWARKAPURI, INDORE-

452009, MADHYA PRADESH INDIA Madhya Pradesh India 

(72)Name of Inventor : 

   1)PRASAD SANJAY INNOCENT 
 

(57) Abstract : 

Abstract Title:- Simple Spraying System. The low effort spraying system consist of a cylindrical shaped tank for holding solutions 

and  can roll on ground around its hollow Axle. The solution is sucked by diaphragm pump via this Hollow Axle and then solution is 

sprayed . So the new rolling tank spraying system provide big relief to shoulder as  pulling spray system is always easier than hanging 

it and carrying it .The rolling action of tank ensure the presence of a homogeneous mixture solution in tank ;and thus"a 

homogeneous  distribution of active drug on whole crop field. It is more stable than a trolley mounted tank + pump system as its 

centre of gravity is near to ground and it can not topple down, as it is already oh ground. 
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(57) Abstract : 

Abstract Title:- Simple Exoskeleton. This non powered Exoskeleton.,made-up of Mild Steel, can provide only support to object"s load 

and User have to move forward by his own effort. While designing it, all focus is given to prevent the generation of larger Moments, 

so that smaller Moments can be cancelled by slight additional leaning of human body. For this reasons limbs are kept behind the body 

and are directly hinged just below centre of gravity of object. Foot section pivot is kept just behind human heel, so that, two pivot(one 

is human heel & other is limb pivot) can lie on one axis, which is parallel to direction of walking . The pivot of foot lever is kept 

below arch of foot so that only heel can lock and unlock knee joint without toe"s interference. The knee joints are hanged from frames, 

to make a feeling of weightless limbs. 
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(57) Abstract : 

Present invention provides a post-processing microwave treatment of polymers and polymer/CNT nano-composites to enhance the 

mechanical properties of the material. This invention portrays the enhancement in mechanical properties of five common engineering 

polymers (PA, PBT, PP, PC, ABS) and polymer/CNT nano-composites of PA and PBT by using microwave radiation for post-

processing treatment. The analysis revealed that the crystal structure of the polymers as well as the nano-composites improved after 

the treatment due to more favorable rearrangement of crystalline segments within the polymer. Furthermore, the tensile properties and 

the tribological performance of treated material observed to be significantly more than the untreated material. Thus, the post-

processing microwave treatment of the polymers and polymer/CNT nano-composites has proved beneficial as a cost effective and 

environment friendly technique.Following invention is described in detail with the help of Figure 1 of sheet 1 showingXRD patterns 

of untreated and microwave-treated polymers (a) PA; (b) PBT; (c) PP; (d) PC and (e) ABS. 
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(57) Abstract : 

The present disclosure relates to a belay device having electro-mechanical system which controls the speed of a descent device when a 

load, hanging at a certain height, needs to be lowered with the help of ropes or steel wires. The belay device is coupled to a single or 

double rope movable in a vertical direction for assisting a substantially vertical descent of a load. The device includes a LED 

connected in series with a motor, and a pulley having a loop of said rope wound around circumference of said pulley. The pulley, 

while descending, rotates and transfers said rotational movement to motor so as to generate current, wherein said LED monitors the 

generated current and controls descending along the rope based on the generated current. The device includes a braking system to stop 

descending of said load along the rope based on a friction between said rope and said pulley. 
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(57) Abstract : 

The work under this invention based on low power design of the Add compare select unit and threshold generator unit of Trellis coded 

modulation decoder. Simulation and experimentations are carried out in MATLAB Simulink and at Xilinx platform. Our objective is 

to maintain balance between speed and power. We develop new architecture for threshold generator unit and reusability of Add 

Compare Select Unit helps to achieve high working frequency, high data rate, reduces dynamic power and hardware count. 

No. of Pages : 23 No. of Claims : 10 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29646 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201821025229 A 

(19) INDIA  

(22) Date of filing of Application :06/07/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : STRUCTURAL INSPECTION AND TREATMENT USING UNMANNED AERIAL VEHICLE AND 

DIGITAL IMAGE PROCESSING 
 

  

(51) International classification  
:B64C 

27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. P. V. Kadole 
      Address of Applicant :DKTE's TEXTILE AND 

ENGINEERING INSTITUTE Rajwada, Post Box no. 130, 

Ichalkaranji-416 115, Dist. - Kolhapur Maharashtra, India 

Maharashtra India 

   2)Dr. S. A. Patil 

   3)Prof. V. B. Sutar 
(72)Name of Inventor : 

   1)Prof. V. B. Sutar 

   2)Miss. Pooja C. Bhasme 

   3)Miss. Snehal R. Powar 

   4)Miss. Ashwini R. Ghatte 
 

(57) Abstract : 

The civil infrastructures can suffer from concrete cracks due to the creep, shrinkage, diverse natural loading, aging and corrosion of 

reinforcement. The concrete cracks are one of the important features when analyzing the current condition of concrete structures. The 

shape, length and width information about concrete cracks are helpful to conduct an initial maintenance for the structure safety point 

of view. Conventionally the structures are inspected by the inspector who evaluates the structural health by observing and measuring 

visual damages on the surface of concrete structures. However, the visual inspection is time consuming and also it is dangerous for 

specialists and improper environments can cause evaluation errors. The advanced digital image processing techniques has been 

introduced as an alternative automatic crack assessment to the visual inspection. Also the advancements in Unmanned Aerial Vehicles 

(UAV) technologies have enabled low-cost, high-performance UAVs that can be adopted in diverse technologies. The invented 

system includes design and development of a camera mounted UAV to identify and capture concrete cracks. The robust digital image 

processing algorithm has been implemented for structural analysis, is the most important part of this invention. A wirelessly controlled 

crack treatment module will be made available on UAV to provide appropriate chemical treatment on crack. This will help to reduce 

the time consumed manpower and risky work. 
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(57) Abstract : 

Abstract The crank-less combustion linear generator is a generator which generates electrical energy through combustion (chemical to 

electrical energy). The use of this system is for dynamic and stationary power generation, as per the requirement. The system consists 

of a combustion chamber, in which the piston reciprocates with respect to the piston body. The piston has a side extension, which is 

connected to the generator body. The extension from the piston is attached to the generator©úÊs reciprocating component, which 

translates (reciprocates) with respect to the winding, generating electrical energy. The whole system consists of less moving 

components, which accomplish a higher efficiency, as compared to the other systems. 
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(57) Abstract : 

Described herein is a steaming appliance (100, 200, 300, 400, 500) for performing a steaming operation. The steaming appliance (100, 

200, 300, 400, 500) includes a steam generation chamber (106, 108, 204, 304, 404, 504) housing a heating element (126, 128, 206, 

308, 406, 510) for generating a desired amount of steam from a limited volume of the total volume of liquid stored inside the steaming 

appliance. The steaming appliance is preferably a cooking appliance for steaming food items. The appliance includes steaming 

chambers 104, 106 for performing steaming operation on the food items, steam generation chambers 108, 110 located adjacent to and 

fluidly connected to the steaming chambers 104, 106 for generating and supplying steam to the steaming chambers 104, 106, and a 

liquid tank 102 disposed above and fluidly connected to the steaming chambers 104, 106 for supplying liquid to the steaming 

chambers 104, 106. Refer Figure 1 
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(57) Abstract : 

An earthquake detection device capable of sensing vibrations includes an Inner Fiber Box(99); Pendulum(120); Spring(141); Parallel 

horizontal-bars(159); Sensitivity adjustment dial(182); Parallel connector strips(210); Phase connector(251); Neutral connector(309); 

Lamp(310); Audio-alarm(311); Switch(312); Power-Source(313); Electrical Circuit (314); Adjustable Mounting Bracket (315); 

Relay(316); Timer(317); Earthing(318); Scale(319); Metallic-Box(320). The device is an open electrical circuit that, when triggered 

by sufficient vibration, becomes a closed circuit, thus enabling a variety of electrical appliances.The weighted pendulum(120) is 

electrically conductive which is electrically connected to the electrically conductive source, such that movement of the pendulum(120) 

at predetermined sensitivity distance causes the electrically conductive pendulum(120) to contact the Electrically conductive 

spring(141) thereby triggering the operation of the lamp(310) and/or the audio-alarm(311). A sensitivity adjustment dial(182) may be 

provided for adjusting the predetermined distance between the weighted pendulum(120) and the Electrically conductive spring(141) 

by adjusting the horizontal position of the pendulum(120). 
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(57) Abstract : 

This invention is time saver with less struggle in exams, which can use for answer on OMR sheet of MCQS. OMR sheet is the process 

of capturing human marked data from document form such as surveys & tests. They are used to read questionnaires, multiple choice 

examination paper in the form of lines or shaded areas. Uses of OMR sheet in INDIA ? In INDIA some departments like CBSC, SSC 

and STATE GOVERNMENT ECT. Those are uses OMR sheets for answering MCQS ? Competitive exams for admission in 

MEDICAL, DENTAL and ENGINNERING are held exams like NEET, JIPMER, AIIMS and JEE also using OMR sheets. ? Its uses 

for filing application forms. ? Its uses for surveys forms. This are uses universally in large number in competitive exams & feedback 

forms ECT.       There are most competitive exams held with this system for admission process, so for this type of exams to save time 

is important part of exams. There is much important to utilize every single second for create better future of students. The OMR 

EXPERT BALLPOINT PEN is specially designed for OMR sheet bubble filing which is much useful for every students appearing in 

competitive exams. This invention can save more than 50% of total bubble filing time, also utilize that time for better thinking during 

exams.      The concept of the OMR EXPERT BALLPOINT PEN is absolutely new, also work of it different from other ballpoint pens 

in the market. This new revolution concept that combines both electrical & mechanical design, which will be more comfortable in use 

to save valuable time of students. 
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(57) Abstract : 

The present invention relates to device for Wire Condition Monitoring in WEDM which can be utilized for prognosis of wire breakage 

condition that use to happen in wire cut EDM machine. It provides an attachment that is adaptable as per space and different technical 

conditions during use. The attachment can be placed on machine at feasible location which is different as per different machines. 

Following invention is described in detail with the help of Figure 1 of sheet 1 showinga view of apparatus placing on Wire EDMand 

Figure 2 of sheet 2 showing an isometric view of apparatus. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION This invention is related to the geotechnical/ structural filling material, embankment, slopes, 

dam, railway base course, road base course, bridge abutments and numbers of units have been proposed to utilize waste tyre grids as 

the reinforcement in conjunction with large volume of industrial waste. The invention provides a reinforced embankment comprising 

well compacted industrial waste materials and reinforcement within it to strengthen the embankment and slope, it being provided in 

conjunction with the filling material and cohesive to the grid thereof. The invention aims at strengthening the embankment to resist the 

load likely to come on it wherein all the horizontal forces are absorbed by the reinforced industrial waste slopes. The tyre grid 

reinforcement is included at suitable depths within the slopes of the embankments made up from Pozzolonic industrial waste 

materials. The Pozzolonic waste material is mixed with water and compacted in successive layers with inclusion of tyre grid. This 

reduces waste landfill size and work as novel geotechnical filling material for construction of embankments, bridge abutments, road 

sub base, etc. Keywords: Bearing Capacity, Embankment Filling Material, Pozzolonic Material, Earth Reinforcement, Tyre Grid. 
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(57) Abstract : 

The present invention discloses pedestrian walk behind stacker for changing or swapping the spent batteries of EVs with charged one 

in minimal amount of time and efforts. Said stacker comprises: zero radius axle wheels for providing mobility and easy operation 

narrow aisle. Further, said stacker consists light in weight frame of the stacker with straddling legs that provides counter balance 

instead of counterweight to the weight of an object, special design of parallel forks are mounted on the extendable mast through 

carriage for lifting the batteries while actuated through hydraulic piston. Said hydraulic pistons are the source of power or actuators 

that provides actuation to the mast while lever of the mast get pushed by the operator thus lifting the batteries for changing. 
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(57) Abstract : 

The present invention provides method and system for recommending one or more recipes to a user. The method includes receiving an 

input from said user, wherein said input is provided in relation to one or more recipe choices of said user; identifying one or more 

keywords in said user input, wherein said one or more keywords are linked with one or more type of recipes preferred by said user; 

determining quantity and availability of ingredients with said user; determining taste of said user based on past user history; 

processing a pre-stored list of recipes to identify one or more appropriate recipes based on identified one or more keywords, 

determined quantity and availability of ingredients with said user and past user history; and recommending one or more recipes 

identified from said pre-stored list of recipes after said processing. 
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(57) Abstract : 

The present invention provides a non-woven apparel fabric and a method for manufacturing the said non-woven apparel fabric. The 

non-woven apparel fabric comprises a dyed or undyed non-woven fabric having a fibrous web needle-punched over a scrim and 

coated with polyurethane or acrylic. The process requires substantially less time and minimum energy consumption for manufacturing 

the apparel fabric as compared to the presently available method for manufacturing the apparel fabric. 
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(57) Abstract : 

A fuel injector nozzle use with an gas turbine engine utilizes arrangements of nozzle openings that are designed to increase fuel 

contact with oxygen within a combustion chamber. The heat shields has one or more upstream inlet openings for entry of pressurized 

air flow to a downstream discharge openings disposed about the fuel discharge nozzle to permit fuel to be discharged therefrom to a 

combustor of the gas turbine engine while pressurized air is discharged from the discharge openings. Controlled pressurized air is 

flowing through first and second heat shields to improve cooling of the heat shields, fuel atomization and combustor fuel/air mixing. 

provide two stage injection system. Nozzle openings are positioned in more than one plane substantially parallel with the combustor. 

"With multiple injection holes two stage fuel injection is achieved with respect to the rotation of rotary needle. In the first stage 

injection is done in normal actuated condition (about 30Â° of needle rotation), in the second stage injection is done in power actuated 

condition (about 45Â° of needle rotation). The rotation of the fuel injector needle provides highest leakage proof mechanism. 
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(57) Abstract : 

Over the years, the World Wide Web (WWW) has been an excellent medium for a number of benefits of mankind. This increases 

people©úÊs dependency on internet as it allows easy access to any information required. But this facility cannot be accessed by the 

visually impaired people. Thus, to provide proper information access and to bridge the communication gap between the sighted and 

unsighted community, there is a need to build a system that allows a visionless person to access system files and web contents easily. 

So, the proposed system provides visually challenged user, a facility to read the system files and content on web in the form of speech. 

Hence, the system facilitates the visionless to perceive knowledge and enhance the learning skills and eliminates the knowledge 

barriers. The system proposes to use various web mining techniques and a DOM parser, needed to convert unstructured data to 

structured data, which further can be transformed into speech in Indian accent. 
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(57) Abstract : 

In an aspect, the present disclosure relates to a device for handling crop residue, wherein the device includes an electric vehicle 

operatively coupled with a sucker to suck the crop residue from ground; a microwave operatively coupled with the electric vehicle so 

as to receive and dry the sucked crop residue from the sucker, said sucked crop residue being dried based on moisture content in the 

sucked crop residue; and a combustion chamber operatively coupled with the microwave and configured to receive and combust the 

dried crop residue in a controlled environment so as to yield Carbon-black. 
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(57) Abstract : 

The present disclosure relates to an electronic receipt management system and method for recording, managing and accessing 

transaction receipts through retailers" physical or internet based point of sale system. The electronic receipt management system 

includes one or more processors; and a transceiver to control the one or more processors to automatically retrieve, in real-time, one or 

more electronic receipts generated against one or more unique identity allotted for a user, and one or more payment made invoices 

associated with said one or more generated electronic receipts. 
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(57) Abstract : 

The present disclosure relates to rope climbing devices, and, more specifically, to a rope climbing device that can be used to climb a 

rope with comparatively lesser effort. An aspect of the present disclosure relates to an apparatus coupled to a rope movable in a 

vertical direction for assisting a substantially vertical ascent of a load. In an aspect, the apparatus can include a rotatable handle 

connected to a gear train arrangement, wherein said rotatable handle, upon rotation, enables said apparatus coupled to rope to move in 

said vertical direction for assisting said substantially vertical ascent of said load. 
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(57) Abstract : 

The deposition of cobalt-manganese phosphate on metallic substrate is carried out by hydrothermal method. The deposition is carried 

out using aqueous bath solutions consisting of varying concentration of cobalt and manganese precursors and bath temperature from 

90-150Â°C. The XRD pattern shows monoclinic crystal structure of cobalt-manganese phosphate. Well covered microrods-like 

morphology of cobalt-manganese phosphate thin film is observed from FE-SEM analysis. These cobalt-manganese phosphate thin 

films show electrochemical supercapacitive property. 
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(57) Abstract : 

The present invention provides a Method and Device for Sacrificial Surface Anode Cathodic Protection (SSACP) of steel from 

corrosion in reinforced cement concrete structures. The method involved in this invention is placing the anode device on the surface of 

concrete adjacent to reinforcement and electrical connected to the reinforcement. The Sacrificial Surface Anode Cathodic Protection 

(SSACP) system is very simple to install, easy to monitor and very easy to replace. It is also economical. The Sacrificial Surface 

Anode will stop corrosion of reinforcement when installed at strategic locations in a building or structure. The anode will get corroded 

in place of reinforcement and the corrosion of reinforcement will stop from the day this protection system is installed, which will 

enhance the life of structure. 
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(57) Abstract : 

The invention relates to the energy & time efficient steam cooker that saves about 80-90% fuel as compared to open pot/conventional 

cooking system & applicable for large scale. The heat transfer mechanism in invented cooker is completely controlled by convection. 

The system is air-tight & comprises, 1. Steaming Chamber 2. Series of cooking vessels Steaming chamber comprises. I) A basal 

receptacle and II) The heat insulated air jacket capable for balancing the pressure difference between the pressure inside the cooker 

and the pressure of air in open atmosphere and is firmly engaged to the basal receptacle so that steam cannot get escape to the 

surrounding. 
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(57) Abstract : 

ABSTRACT Nutrameal - A nutritional composition to meet daily calorie and nutrition needs of a human being. The present invention 

discloses a nutritional dietary formulation with an appropriate weight of weeds comprising whole weed Amaranthus retroflexus 

(pigweed), whole weed Taraxacum officinale (dandelion) excluding unwanted parts of the roots, whole weed Urtica dioica (stinging 

nettles) excluding its nettles, and whole weed Chenopodium album (lamb©úÊs quarters), in the ratio of 5:4:2:4 and corn meal in 

amount of 250 grams. It is prepared from ubiquitously available and otherwise discarded weeds and cornmeal. Thus, it is economical. 

Further, it is a wholesome meal that supplies calories both quantitatively and qualitatively. The micronutrients are also balanced. The 

present invention provides dietary nutritional formulations that meet the Recommended Dietary Allowance (RDA) of all types of 

human groups including the healthy human beings and under nourished human population. 
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(57) Abstract : 

ABSTRACT A SEALANT COMPOSITION A sealant composition comprises an adhesive material present in a range of 27-33% by 

weight, an anti-freezing agent present in a range of 27-33% by weight, a plurality of thickening agents present in an amount upto 2% 

by weight, water present in a range of 28-32% by weight, a plurality of solid additives and a plurality of fibrous materials. 
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(57) Abstract : 

ABSTRACT A PROCESS OF PREPARING A SEALANT COMPOSITION A process (100) of preparing a sealant composition, 

comprises the steps of adding (110) an anti-freezing agent in a beaker, mixing (120) a thickening agent with the anti-freezing agent to 

form a first mixture, mixing (130) water in the first mixture to form a second mixture, adding (140) a plurality of fibrous material is 

added in the second mixture to form a third mixture. Further, adding (150) an adhesive in the third mixture to form a fourth mixture. 

Further, adding (160) a plurality of additives, sodium chloride (NaCl), an antioxidant, an anti-skinning agent, colorant, anti-fungal 

agent and fragrant in the fourth mixture followed by continuous stirring to form the sealant composition. 
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(57) Abstract : 

The major concept build in the present invention is its billing system. The present invention is directed to a method which uses 

gambling concept to bill its customer. In the prior arts, most of the methods or applications provide lot of offer and discounts to attract 

customers but the present invention has been built not just to offer exciting offers to its customers but also making it more interesting 

and giving customer to choose an offer of his own choice. 

No. of Pages : 18 No. of Claims : 10 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29668 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201721034783 A 

(19) INDIA  

(22) Date of filing of Application :29/09/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : ©úîORALLY FAST DISSOLVING COMPOSITIONS OF NITRENDIPINE AND PROCESS OF 

PREPARATION THEREOF©ú•  
 

  

(51) International classification  

:A61K 

38/00 

A61K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GANDHI; NEHA VISHAL  
      Address of Applicant :FLAT NO. B2 502, MEADOWS HILL 

MIST KANCHANWADI, PAITHAN ROAD AURANGABAD 

MAHARASHTRA INDIA 431001 Maharashtra India 

(72)Name of Inventor : 

   1)GANDHI; NEHA VISHAL  

   2)DEOKATE;UDAY ARVIND  
 

(57) Abstract : 

ABSTRACT ©úîORALLY FAST DISSOLVING COMPOSITIONS OF NITRENDIPINE AND PROCESS OF PREPARATION 

THEREOF©ú• The present invention relates to an orally fast dissolving and rapidly absorbing pharmaceutical composition of 

Nitrendipine which results in increased bioavailability of practically water insoluble pharmaceutical active agent and generates its 

rapid onset of action for the treatment of hypertension and angina pectoris. More specifically, the present invention provides a 

Nitrendipine formulation comprising a Nitrendipine precipitate having water solubility between 40 to 50 Âµg/mL and particle size 

ranging from 500 nm to 2000 nm, in a concentration range from 1 to 5% w/w exhibiting enhanced Cmax value in the range from 9 

Âµg/ml to 10 Âµg/mL within 40 to 55 minutes. This orally fast dissolving and rapidly absorbing pharmaceutical compositions are 

formulated to promote the rapid dissolution, pregastric absorption of drug which bypasses the liver and minimizes extensive first pass 

hepatic metabolism and thus increases the bioavailability of orally administered Nitrendipine. 
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(57) Abstract : 

The present invention provides bonding of plastic bricks; make gutters from waste plastic which is best option for commercial area; 

making light weight structure; base sheet under heavy machine in industrial area; make a polls from waste plastic; and use as route 

divider. In an embodiment, a method for utilizing a waste plastic material is provided. The method includes the steps of: collecting a 

weighed quantity of waste plastic; sorting the waste plastic based on its type and to remove impurities; crushing the sorted waste 

plastic; melting the crushed waste plastic; testing the melted waste plastic; and moulding the melted plastic for making suitable 

products. 
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(57) Abstract : 

ABSTRACT A Liquid Cooled Variable Channel Width Double Layered Minichannel Heat Sink (VWC DL-MCHS) with zero overlap 

consists of a substrate and two layers of MCHS having variable width of the channels in axial direction. In VWC DL-MCHS, the 

denser channels (closely spaced fins) are provided at the downstream section (after the stepped location) and coarser channels are 

provided at the upstream section (before the stepped location). Two layers of VWC DL-MCHS are kept in the counter flow direction 

in such a way that the denser channel regions of upper and lower layers do not overlap (Zero Overlap). The coolant passes through 

each layer simultaneously and dissipates the heat from high heat generating microelectronic system. The present invention of VWC 

DL-MCHS with zero overlap provides highly compact, more efficient and cost effective solution to the thermal management of 

microelectronic devices. 
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(57) Abstract : 

An automatic smart interactive fan system which is user friendly in nature and comprises a rotor hub, plurality of blades, a power 

supply, a microcontroller, plurality of sensors, dc converter, a motor driver, a remote, control drive and plurality of relay. The 

automatic smart interactive fan system having on and off control, speed variation control, direction changing control and 

expandable/collapsing mode where microcontroller and sensors, process and controls the system by the coding communication. The 

sensors can be a speed sensor, a proximity sensor, a motion sensor and a temperature sensor and these sensors are used to identify the 

humans or object in the room/hall and give higher quantity of air to specified place. The blade of the automatic smart interactive fan 

system changes its direction where the temperature is differed from the normal temperature and automatically expands or collapse 

according to the occupancy of people. In collapsible mode blades rolls over the rotor hub and the diameter of the rotor hub increases 

and gives higher speed and focused cooling air whereas the automatic smart interactive fan system distributes the air at entire hall in 

expandable mode. This automatic smart interactive fan system is controlled by a remote. 
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(57) Abstract : 

1. The wooden WOODEN & STONE URAL, oil extraction machine is made in unique style and no one else have made similar type 

of Oil extraction machine. 
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(57) Abstract : 

Roof Gardening is one of the quiet upcoming trend and hobby among the people of urban style. Some people do agriculture in the 

mini gardening where they pan cultivate their own crops. With the increasing number of the population over the world, the demand for 

agricultural products is also increased. So, people can cultivate their own crops. For cultivation, the plant growth must be monitored 

properly where it not quite possible in this busy world. In this proposed system, an robot is developed to measure the parameters like 

temperature, humidity and soil moisture with help of Arduino Uno R3 and Raspberry pi. The developed bot helps in monitor the 

plants by moving from one plant to another at a certain interval of time and sends the information to the mobile using GSM module 

and send an E-Mail using Raspberry pi. The bpt is actuated by using DC motor with IR sensor in initial case study. Later, it is 

controlled by pre-defined path using servo motor for better accuracy. The developed roof gardening bot can be used to maintain and 

monitor the plant effectively in absence of human. 
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(57) Abstract : 

System for plotting flight route. A system (100) is provided for plotting a flight route (396) for an aircraft. The system (100) comprises 

an input module (102), a server module (104), a processing module (106) and a flight route module (108). The input module (102) is 

configured to receive information corresponding to an aircraft, departure airport and destination airport from a user. The server 

module (104) is configured to determine EDTO rule-time of the aircraft, coordinates of departure and destination airports. The 

processing module (106) is configured to determine optimum adequate airports and optimum airways between the departure airport 

coordinates (302) and destination airport coordinates (304). The flight route module (108) is configured to plot a flight route (396) 

between the departure airport coordinates (302) and the destination airport coordinates (304) joining the list of selected waypoints on 

the selected airways (318, 368, 371). Reference figure: FIG. 3 
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(57) Abstract : 

Abstract The present invention relates to a system and a method for pre-screening qualified job seeker 103 automatically using a chat 

bot. The system comprises of, a chat bot engine 101, a communication network, a user interface 104, a server 112 and a database. The 

user interface 104 provided for allowing a plurality of clients 105, a plurality of job seekers 103 and a plurality of consultancy firms 

102 to communicate with the system. The chat bot provided in the user interface 104, configured for exchanging information and/or 

communicating between the system and job seekers 103. The chat bot engine 101 can be configured for initiating communication with 

the job seeker through the chat bot for various job openings posted by the clients 105. The chat bot engine 101 can be further 

configured for generating questionaries©úÊ based on the job description 107 for the job seeker and allowing the job seeker to answer 

the questions through the chat bot thereby to pre-screen the job seeker. 
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(57) Abstract : 

ABSTRACT The present invention generally relates to the field of solar light illumination system especially for domestic applications 

such as home lightings. Said solar light illumination system (1) comprises a solar light receiving dish assembly (2), a water heating 

apparatus (10), a driving arrangement (29), Solar light intensity plurality of light controlling means (34, 35) and plurality of light 

diffusers (36), wherein said illumination system (1) and water heating apparatus (10) are controlled through solar light illumination 

control system (71). FIG-1 
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(57) Abstract : 

ABSTRACT i J " ENHANCED NECK AND COLLAR BONE SAFETY BY PROVIDING ©úò: 1 1 1 >  " " ! " ~ 1 BULLETPROOF 

BELT ON HELMET The aim of our invention is to safeguard the soldier from the;,bullet without ;any injuries. The Bulletproof glass 

(4) is fixed on the helmet (3) and on;the left side of the helmet scope locker (2) is designed which is used to fix the scope if needed, to 

watch the enemies as nearby. Bottom of the helmet is fixed with bullet proof belt (1) at a certain radius which is flexible and mostly to 

protect the soldier from the injurious on neck. Strip (5) is fabricated for loosening and tightening:of bulletproof belt. :Currently the 

Para-military network protection parameter like helmet is used to protect the forehead section. Our aim is to protect the entire head 

with neck section to prevent bullet injuries. 
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(57) Abstract : 

Petrol is a non-renewable, resource, which is mostly used in Automobiles. Nowadays forgery of petrol in petrol bunk is happening. To 

avoid this "FUEL LEVEL AND DENSITY INDICATOR FOR AUTOMOBILE FUEL TANK", is used for finding the ;amount of 

fuel filled during re-fueling and to measure the purity of the fuel. Butterfly valve and digital rpm gauge setup is used for finding the 

volume flow rate of the fuel entering with the help of Arduino.Xoad cell is used for measuring the weight of the fuel tank before and: 

after re-fueling, and the comparison gives the quantity of petrol filled. Mass and volume of; the fuel value relations"gives the density 

of the fuel, which helps the user to identify the purityof the petrol in the fuel tank. 
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(57) Abstract : 

ABSTRACT POLLUTION FREE CLEAN POWER GENERATION (PFCPG) The invention discloses a novel method to generate 

power without causing pollution. A wheel (prime mover) comprising multiple hanging buckets, is fixed to a shaft which in turn is 

connected to a power generator. The buckets are filled with steel balls causing the buckets to be pulled down due to gravity and 

resulting in the wheel to rotate. After the bucket containing the steel balls reach the bottom, the balls fall down and are cycled back 

using a conveyor belt powered by a motor. A magnetic prime mover is provided in the shaft for aiding the rotation of the wheel. 

Provision for using manual power for augmenting this rotation is provided by means of a chain drive. In addition, a blower powered 

by a motor is used to blow air directed at the empty buckets to force the wheel to move in the desired direction. The periphery of the 

Wheel has small multiple extensions in the form a plate. These plates are periodically given a push by means of hydraulic support to 

ensure that the movement of the Wheel does not stop. The combined effect of all these causes the wheel to rotate continuously 

resulting in continuous power generation. 
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(57) Abstract : 

The present invention relates to the field of solar energy based hot water, hot air collection and fruit drying system using parabolic 

trough collector. The solar parabolic trough collector (1) comprises of a main trough collector body (11), a chamber door (12), 

parabolic trough (13) and at least a solar radiation receiving copper tube (14), wherein an air heating arrangement (31) with plurality 

of fans (34, 35 and 36) is mounted in the parabolic trough collector (1). 
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(57) Abstract : 

As Uploaded 
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(57) Abstract : 

ABSTRACT A BOTTLE CLEANING SYSTEM The present disclosure envisages a bottle cleaning system (100). The system (100) 

includes a segregation station (13), a cleaning media filling station (11), a brushing station (6), a bottle reversing station (7), and a 

continuous conveyor (9). The segregation station (13) is configured to segregate the bottles (10) to obtain non-defective bottle. The 

filling station (11) is configured to fill the segregated non-defective bottles (10a) with a cleaning media. The brushing station (6) is 

configured to clean the filled bottles (10b). The bottle reversing station (7) is configured to drain the cleaning media. The continuous 

conveyor (9) is configured to convey the bottles (10a, 10b, and 10c). The system (100) cleans the bottles (10) efficiently.  
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(57) Abstract : 

ABSTRACT The present invention relates to the preparation of Biofuel from a blend of moringa and soap nut seed oils. More 

particularly application of Biodiesel is to get a eco-friendly and pollution free environment. This invention relates to blend of moringa 

35% w/w and soap nut 65%w/w with other additives (2%) as an antioxidant and dispersants. The prepared Biofuel showed advantages 

attributes includes enough density, viscosity, specific gravity, refractive index required acid, iodine, saponification value. The 

produced Biodiesel is characterized by 1H NMR and qualitatively analyzed by Gas chromatography. These Biofuel is safe for use in 

all conventional diesel engines and engine non-flammable and non-toxic. It reduces tail pipe emissions, visible smoke and other 

noxious fumes. This Biodiesel is safe to handle, being less toxic more biodegradable and having higher flash point. 
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(57) Abstract : 

Water is the basic necessity of all living beings. Only 3% of the total available water is potable among which 2% are in the form of 

glaciers. The increase in global population has lead to more demand for fresh water. Lack of fresh water availability has pushed us to 

find alternate sources. We are forced to depend on sea water. Solar desalination is one of the traditional and elegant methods to purify 

the sea water into potable water. The proposed design focuses on improving the productivity of distilled water. The proposed model is 

designed with a stirrer which increases the area of contact between the "water surface and air leading to improvised evaporation rate. 

The rate of condensation is improved by increasing the condensation area for the same absorbing area and by introducing condenser 

fans. The condensing area is increased by designing an in-built condenser. The stirrer and condensing fans too are powered by solar 

energy. An ismprovement in rate of evaporation and rate of condensation leads to enhancement in productivity of distilled water. 
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(57) Abstract : 

The present disclosure relates to a method and distributed analysis system for dynamically generating medical reports. In an 

embodiment, input data of one or more data types are received from one or more data sources and partitioned into one or more data 

fragments. Subsequent to partitioning the input data, each of the data fragments are allocated among one or more analysis modules for 

analyzing each of the data fragments. Finally, the medical reports are generated by aggregating result of analysis obtained from the 

one or more data analysis modules. In an embodiment, the present method helps in reducing Turn Around Time (TAT) for analysis of 

medical data of different types, and generating medical reports thereof. FIG. 1 
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(57) Abstract : 

Abstract In the present work, some Novei Heterocyclic derivatives were synthesized, characterized and evaluated for anti-tubercular 

activity. The compounds were synthesized by stirring and reflux condensation method. The chemical structures of synthesized 

compound were confirmed by IR, NMR and MASS spectral analysis. Crystals suitable for X-ray crystallographic studies for one 

derivative was performed and confirmed. The synthesized compounds were initially investigated for in-viiro anti-tubercular activity 

(MABA - Micro-liter Alamar Blue Assay). The concentrations at which the compounds are sensitive were determined and found that 

they are sensitive at lower concentration. Synthesized compounds which exhibit promising In-vitro anti-tubercular activity were 

subjected to acute toxicity studies in order to find out the toxicity induced mortality and other behavioral changes. Further with the 

acute toxicity results, and in-vitro anti-tubercular activity rankings top 3 compounds selected and subjected for in-vivo anti-tubercular 

activity study. 
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(57) Abstract : 

The present disclosure envisages a handheld ophthalmic device (100). The handheld ophthalmic device (100) includes a capturing unit 

(102), a pre-processing module (104), a feature extraction module (106), a comparator (110), and an identifier (112). The capturing 

unit (102) captures at least one image of a retina of a user. The pre-processing module (104) generates a pre-processed image. The 

feature extraction module (106) determines a cup to disc ratio value, an optic disc and optic nerve head distance value, and an inferior 

and superior nasal temporal ratio value. The comparator (110) compares the determined values with the threshold cup to disc ratio 

value, the threshold optic disc and optic nerve head distance value and the threshold inferior and superior nasal temporal ratio value to 

generate a comparison data. The identifier (112) identifies whether the user is having glaucoma or not based on the comparison data.  
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(57) Abstract : 

A fanning robot comprising of dual PR digging and soil covering modules, seeding module, moisture sensor based watering module, 

pesticide spraying module and an inline motion module; comprised of tracked wheels with suspension for multi terrain locomotion; 

characterized by a dual arm Prismatic and Revolute manipulator of the robot is an integral part of the robot for performing both 

digging and soil covering process with less complexity; characterized by a water moisture sensor attached which helps the robot to 

sense the moisture content during the digging process; characterized by a seed tiller attached to the Prismatic and Revolute digging 

arm which helps to till the seed in the seed container during the downward and upward motion of the digging arm and makes the seed 

tilling process simpler by avoiding the use of an extra tilling mechanism. 
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(57) Abstract : 

The present disclosure discloses a mechanism for operating a smearing blade assembly of a smearing device between a rest position 

and an extended position. The mechanism comprises a first link pivotable to a housing, wherein the first link is operable between a 

first position and a second position. At least one second link is provided such that, one end is pivotally coupled to a coupling end of 

the first link. A carriage is disposed in the housing and is configured to accommodate the smearing blade assembly, wherein the 

carriage is coupled to another end of the at least one second link. The at least one second link moves the carriage linearly between the 

rest position and the extended position, when the first link is operated between the first position and the second position. The 

mechanism of the present disclosure is simple in constructions and involves less number of components. Figure 1 
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(57) Abstract : 

ABSTRACT AN AUTHENTICATION SYSTEM AND A METHOD THEREOF The present disclosure relates to an authentication 

system (100). Each of the user devices (10) receives at least one access code from an associated user, and transmits the access code, 

and the unique identification number to a server (101). The server (101) includes a repository (104), a receiving unit (102), a crawler 

and extractor (106), and an authentication module (108). The repository (104) stores a look up table having a list of identification 

numbers and at least one security code associated with each of said pre-stored identification numbers. The receiving unit (102) 

receives the access code and the identification number. The crawler and extractor (106) crawls through the stored list to extract the 

security code associated with the identification number. The authentication module (108) compares the access code with the extracted 

security code to authenticate the user.  
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(57) Abstract : 

Embodiments of the present disclosure provide a fingerprint recognition method and related products. The method may include: 

acquiring (201, 301) by the mobile terminal a first fingerprint image in a first fingerprint recognition mode; matching (202, 302) the 

first fingerprint image and a first enrolled fingerprint template; acquiring (204, 305) a second fingerprint image in a second fingerprint 

recognition mode, in response to detecting (203, 303) a number of consecutive occurrences of failure matching event; verifying (205, 

306) whether the second fingerprint image is a valid fingerprint image; and determining (206, 307) that fingerprint is verified when 

the second fingerprint image is the valid fingerprint image. 

No. of Pages : 43 No. of Claims : 10 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29692 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201834024814 A 

(19) INDIA  

(22) Date of filing of Application :03/07/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : FINGERPRINT RECOGNITION METHOD AND RELATED PRODUCTS 
 

  

(51) International classification  :G06K9/00  

(31) Priority Document No  :201710638168.9  

(32) Priority Date  :31/07/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Changôan, 

Dongguan, Guangdong 523860, China 

(72)Name of Inventor : 

   1)ZHANG, Haiping  

   2)ZHOU, Yibao 
 

(57) Abstract : 

Embodiments of the present disclosure provide a fingerprint recognition method and related products. The method may include: 

acquiring (201, 305, 405, 505) by the mobile terminal a first fingerprint image of a target finger in a first fingerprint recognition mode; 

verifying (202, 306, 406, 506) whether a first matching degree between the first fingerprint image and a first fingerprint template 

corresponding to the first fingerprint recognition mode is greater than an enrolled threshold; when the first matching degree is less 

than or equal to the enrolled threshold, verifying (203, 307, 407, 507) whether a second matching degree between the first fingerprint 

image and a second fingerprint template corresponding to a second fingerprint recognition mode is greater than the enrolled threshold; 

when the second matching degree is greater than the enrolled threshold, determining (204, 308, 408, 508) that fingerprint is verified. 
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(57) Abstract : 

An apparatus for imaging and a terminal device are provided. The apparatus for imaging includes a front camera, an iris recognition 

camera, and an infrared fill-light. The front camera and the iris recognition camera are packaged into an integrated unit. The integrated 

unit is coupled with a circuit board. 
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(57) Abstract : 

A method of living body detection and a terminal device are provided. The method includes the following operations. A first image 

for a target object is obtained via a camera at a first focal length, and a second image for the target object is obtained via the camera at 

a second focal length. A difference image of the first image and the second image is determined. Whether the target object is a living 

body is determined according to the difference image. 
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(57) Abstract : 

A method for iris recognition and related products are provided. The method includes the following. A mobile terminal collects a 

target black-and-white iris image through an iris camera and collects a target color iris image through a front camera, when an iris 

collecting instruction is received. The target color iris image is displayed in an iris recognition area of a display screen, where the 

target color iris image is configured to hint a user that the mobile terminal is performing iris recognition. The target black-and-white 

iris image is processed for iris recognition. 
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(57) Abstract : 

 A system for automated detection of movement of an object of interest is disclosed. The system comprises at least one sensor 

assembly having plurality of nonïcontact sensor units selectively placed spaced apart in triangular arrangement depending on the 

object of interest being tracked, each of said sensor units generates output enabling identifying presence and tracking of any objects in 

proximity of said sensor units, a processor disposed in operative communication with said sensor assembly in said triangular 

arrangement to receive output of the sensor units and analyze said outputs for detection of the object of interest being tracked and 

tracking movement of the same including entry/exit of said object of interest into a region of interest with respect to said sensor 

assembly and communication unit cooperative to said processor to report the detection of the object of interest being tracked to at least 

one remote recipient.  
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(57) Abstract : 

A method for iris recognition and related products are provided. The method includes the following. An iris recognition assembly of 

the terminal device acquires a first iris image. Thereafter, a processor removes a target eyelash image from the first iris image 

according to an eyelash image template stored in a memory to obtain a second iris image, and utilizes the second iris image to carry 

out iris recognition. 
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(57) Abstract : 

A method for enabling a biometric recognition pattern and related products are provided, and the method includes the follows. A 

mapping relationship between a first condition and a target biometric recognition pattern is queried when detecting that a terminal 

device satisfies the first condition. The target biometric recognition pattern is one or more of at least one biometric recognition pattern 

with which the terminal device is operable. The target biometric recognition pattern is determined based on the mapping relationship. 

The target biometric recognition pattern is enabled. 
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(57) Abstract : 

A method for biometric recognition is provided. The method includes the follow: detecting a target distance between a terminal device 

and a human face through a distance sensor; capturing an iris image through an iris camera and performing iris recognition based on 

the iris image, when the target distance falls within an iris recognition distance range; capturing a human face image through a front 

camera and performing face recognition based on the human face image, when the target distance falls within a human face 

recognition distance range. A related terminal device is also provided. 
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(57) Abstract : 

A method for controlling an infrared fill light and related products are provided, and the method includes the follows. A reference 

biometric recognition pattern that is used by a mobile terminal to process a target event is obtained. A target fill-light strategy 

corresponding to the reference biometric recognition pattern is determined according to a pre-stored mapping relationship between 

biometric recognition patterns and fill-li ght strategies of the infrared fill light. The infrared fill light is controlled to fill light according 

to the target fill-light strategy when the reference biometric recognition pattern is enabled. 
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(57) Abstract : 

A novel system is provided that implements the Bluetooth Low Energy, hereon referred to as BLE, in driverless cars to communicate 

with its immediate surroundings or the person summoning the same. The communication system shall consist of BLE mountable 

devices attached to waysides, which shall interact with the BLE device attached to the driverless vehicle. It additionally comprises of a 

GPS module to apperceive its real-time location while driving. We further propose a system of establishing the shortest path following 

the BLE devices in response to the reception of a summon signal. 
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(57) Abstract : 

The present invention provides methods to prepare cinnarizine (Cnz)ïß-cyclodextrin (ß-Cd) complexes by the kneading, co-

precipitation and co-evaporation methods with (ternary system) or without (binary system) the addition of two different hydrophilic 

polymers (HPMC and PVP) in their two different grades (HPMC E5-LV or K4M and PVP K-25 or K-30). The present invention also 

enables to determine the polymers influence on enhancing the Cnz solubility and the in vitro Cnz liberation behaviour or drug 

permeation characteristics via arti?cial membrane from the prepared Cnzïß-Cd binary and ternary complexes in 0.1 N HCl (pH 1.2). 
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(57) Abstract : 

A method for data transmission includes: establishing a direct communication connection to a second mobile terminal; transmitting 

first user data to the second mobile terminal through the direct communication connection; detecting the transmission status of first 

user data during the transmission of the first user data; accessing to a network-side storage device based on a determination that the 

transmission status detected is abnormal; sending a first storage request to the network-side storage device, wherein the first storage 

request includes second user data and the user identifier of the second mobile terminal, the second user data is a part of the first user 

data that is not transmitted to the second mobile terminal due to transmission abnormality. A related mobile terminal is also provided. 
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(57) Abstract : 

The present investigaiion emphasizes on the development of composite material from cashew nut shell (CNS) after being 

preprocessed through solvent extraction and alkali treatment. The extraction of oil and other organic material was carried out by 

means of solvent extraction process using methanol as a solvent. This in turn incorporates porosity in the seed shells thus enhancing 

suitable binding between the matrix and the said seed shells. The shells thus further subjected to alkali treatment using 5% sodium 

hydroxide (NaOH) solution. This results in the removal of moisture from the seed shells thus promoting good binding between the 

matrix and the shells. The maximum value of tensile strength of 39.29.was observed at 10% wt. of CNS content.  Scanning electron 

microscopy (SEM) micrographs illustrates that lower filler content results in better particle dispersion in the matrix compared to 

higher filler content. Water absorption test confirms minimal water absorption of 1.66% at lower filler content of around 5% wt. The 

value however increases with increasing CNS content and is found to be highest of 6.66% at 20% wt. Salinity test shows 

comparatively lower saline water absorption  which  confronts  nominal  corrosive  effect  of  salt  on  the  composite.The 

rmaogravimetnc analysis (TGA) of the composite shows no degradation before 300oC which correspond to the removal of moisture 

and other organic substances such as pectin cellulose  and hemicelluloses.  Major degradation was  observed  at  around  300-400
o
C 

corresponding to the degradaiion of lignin and part of hemicellulose. The composite shows low conductivtty and considerable 

properties which make it a possible substitute against conventional woods, plies and low conducting materials. 
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(57) Abstract : 

Composite material is synthesized from dried Cashew nut shell (CNS) powder and Epoxy resin Lapox B11. The composite slurry is 

stirred at 100°C for 1 h at 1000 rpm using magnetic stirrer. Lapox K6 hardener is then poured in the slurry and cured at 100°C for 30 

mins. The developed composite material shows a maximum tensile strength of 28.56 MPa at 15% wt of CNS powder. Water 

absorption for the composite is 1.63% at 5% wt. and 6.14% at 20% wt of filler content (CNS powder) and it also shows a uniform 

dispersion of CNS powder as observed from scanning electron microscopy at 5% wt. content of CNS powder. The average electrical 

conductivity of the composite at 5% wt. content of CNS powder when tested for 5,10 and 15 Volts is 4.5499×10-13 Siemens. 
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   1)JAIN, Arihant  

   2)GUPTA, Himanshu 
 

(57) Abstract : 

The invention relates to methods of processing content from a plurality of external content sources (514) and a content processing 

device (400) thereof. The contents of the plurality of external content sources (514) are analysed by an external content analyser (502), 

while the one or more source modes of the content processing device (400) are analysed by a source mode analyser (504). 

Accordingly, the contents of the plurality of external content sources (514) are mapped by a content mapping engine (506) to a content 

listing in the one or more source modes of the content processing device (400) based on at least one content parameter. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004301 A 

(19) INDIA  

(22) Date of filing of Application :06/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING DEGRADATION OF COATING OF A SUBSTRATE 
 

  

(51) International classification  :G01N17/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHAIRMAN, DEFENCE RESEARCH AND 

DEVELOPMENT ORGANIZATION  
      Address of Applicant :Ministry of Defence, Government of 

India, Room No.: 348, B-Wing, DRDO Bhawan, Rajaji Marg - 

110 011 Delhi India 

(72)Name of Inventor : 

   1)THOMA S KIZHAKKAVEETLE ANTONY  

   2)NATARAJAN VENKATACHALAM  
 

(57) Abstract : 

The present disclosure discloses a method and a device for determining degradation of coating of a substrate. The method comprises 

generating, by an electrical probe, an electric field such that the electric field penetrates the coating when the electrical probe 

comprising at least one interdigitated electrode sensor on the coating and the interdigitated electrode sensor is in contact with the 

coating, receiving the penetrated electric field comprising information of at least one of electric property of the coating and at least one 

of dielectric property of the coating and transmitting the penetrated electric field to a computing unit associated with the electrical 

probe. The computing unit calculates impedance of the coating based on at least one of the electric property of the coating and at least 

one of the dielectric property of the coating, thereby determining degradation of the coating of the substrate based on the impedance of 

the coating. Figure 1A 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004359 A 

(19) INDIA  

(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : A PROCESS FOR THE HYDROLYSIS OF ALIPHATIC AND ALIPHATIC-AROMATIC POYMER 

AND MIXTURE THEREOF 
 

  

(51) International classification  :C09D179/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN,2 RAFI 

MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)NUMBI RAMUDU KAMINI  

   2)MAYILVAHANAN AARTHY  

   3)PUHAZAHENDI PUHAZHSELVAN  

   4)RAMCHARY APARNA  

   5)THANKASWAMY SHINY RENITH A 

   6)RAMACHANDRA BOOPATHY NAIDU  

   7)NIRAIKULAM AYYADURAI  

   8)PALANIVEL SARAVANAN  

   9)MARCIHETTI KUPPUSWAMY GOWTHAMAN  
 

(57) Abstract : 

Disclosed herein is a process for microbial hydrolysis of aliphatic and aliphatic-aromatic polymer and mixture thereof, within a period 

as short as 10 days using a hydrolysis medium containing salt or buffer or nutrients. The process is envisaged to have potential 

application in hydrolysis of polymeric materials used in packaging, pharmaceutical and agricultural industries. The polymer 

hydrolysate produced by the process contains depolymerase which also finds several industrial applications. The biomass used in this 

process finds application in repeated batches for polymer degradation, rendering the process very economical. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004360 A 

(19) INDIA  

(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : NOVEL TETRANUCLEAR COPPER COMPOUND FOR DETECTION OF CYANIDE AND ITS 

METHOD OF PREPARATION THEREOF 
 

  

(51) International classification  :C14C3/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN 2 RAFI 

MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)CHATTERJEE PABITRA BARAN  

   2)NAIR RATISH RAJGOPALAN  

   3)MUDHULKAR RAJU  
 

(57) Abstract : 

The present invention relates to the tetranuclear copper compound of formula [(Cu2L)2(H2O)2(OH)2(NO3)2](NO3)2.2H2O, 

hereafter denoted as Cu4L2 where L is deprotonated 3-(N,N,N"-trimethylehtylenediaminomethyl)-5-bromosalicyldehyde, is used for 

detection of cyanide in the solid/liquid/gas phase under UV light is very selective and efficient. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004378 A 

(19) INDIA  

(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : BRICK MAKING MACHINE(BMM200) AND THE PROCESS OF MAKING THE BRICK THERE 

OF" 
 

  

(51) International classification  :B62K11/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VILAS CHHIKARA  
      Address of Applicant :V.P.O. LADRAWAN DISTRICT-

JHAJJAR TEHSIL-BHADURGARH, HARYANA-124507 

INDIA Haryana India 

(72)Name of Inventor : 

   1)VILAS CHHIKARA  
 

(57) Abstract : 

The present invention relates to the Brick Making Machine (BMM 200) and the process of making the brick where the Brick Making 

Machine (BMM 200) as machine process the raw material into brick by the mould die and put the ready brick on the conveyer belt and 

conveyer belt gives forward direction with the help of the plates and plates goes the end of the conveyer belt and a the plates jacked by 

the workers. Its principal object is to provide a machine of-simple construction by which bricks may be manufactured at minimum 

expense and the numbers of labours employed are to the minimum. The bricks produced will be more strong in density in comparison 

to the ordinary brick of commerce made with else method. In the machine applying a fresh quantity of material to die. die will result in 

the discharge of a finished brick from the die to the conveyer belt. The process provides the production of bricks of uniform size and 

density by the use of pressure to exactly the same extent from opposite sides of the brick being formed and then deck them in a 

straight line on a conveyer belt. 

  

 

No. of Pages : 27 No. of Claims : 10 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29711 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711003995 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : IMPROVEMENTS IN AND RELATING TO GAINING ACCESS TO A TELECOMMUNICATION 

NETWORK 
 

  

(51) International classification  :H04W4/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, SAMSUNG-RO, YEONGTONG-

GU SUWON-SI GYEONGGI-DO, 16677 REPUBLIC OF 

KOREA Republic of Korea 

(72)Name of Inventor : 

   1)TESANOVIC, MI LOS 

   2)DEOGUN, PRAVJYOT SINGH  
 

(57) Abstract : 

Disclosed is a method of requesting resource in a telecommunication system, comprising the steps of: a user equipment, UE, 

transmitting to a base station, gNB, of the telecommunication system a request concerning information relating to data to be 

transmitted, wherein the request comprises a plurality of random access request messages such that the plurality of random access 

request messages are configured to convey additional information using a predetermined coding scheme. Figure 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004012 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : LAMOTRIGINE SUSPENSION DOSAGE FORM 
 

  

(51) International classification  :B24B53/075  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)JUBILANT  GENERICS LIMITED  
      Address of Applicant :PLOT 1 A, SECTOR 16A, NOIDA UP-

201301 INDIA Uttar Pradesh India 

(72)Name of Inventor : 

   1)MEHTA, KAMAL S.  

   2)KUMAR, DINESH  

   3)SRIVASTAVA, SAURABH  
 

(57) Abstract : 

The present invention relates to a stable ready to use and powder for oral suspension dosage forms of Lamotrigine and its 

pharmaceutically acceptable salts and process of preparing such compositions. The liquid and powder for oral suspension dosage 

forms of Lamotrigine have been previously known only as extemporaneous preparations. Present invention relates to manufacture of 

liquid and powder for oral suspension dosage forms of Lamotrigine having improved physico-chemical properties with desired 

technical attributes. The prepared dosage forms are useful in patients having difficulties in swallowing tablets and provide physician 

with more options for dose titration. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004013 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : PHARMACEUTICAL SUSPENSION DOSAGE FORM COMPRISING ANGIOTENSIN RECEPTOR 

BLOCKER 
 

  

(51) International classification  :A61K9/2031  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JUBILANT GENERICS LIMITED  
      Address of Applicant :PLOT 1 A, SECTOR 16A, NOIDA UP-

201301 INDIA Uttar Pradesh India 

(72)Name of Inventor : 

   1)MEHTA, KAMAL S.  

   2)KUMAR, DINESH  

   3)SRIVASTAVA, SAURABH  
 

(57) Abstract : 

The present invention relates immediate release pharmaceutical suspension dosage form of Olmesartan or its pharmaceutical^ 

acceptable salt, hydrate or polymorph thereof comprising one or more pharmaceutical^ acceptable excipients wherein the pH of the 

composition is from 4- 8 and viscosity from 700-1100 cps. The invention also relates to the process for the preparation of suspension 

dosage form and use for the treatment of hypertension 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004037 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : A METHOD AND APPARATUS FOR DETECTING OBJECTS OF INTEREST IN IMAGES 
 

  

(51) International classification  :H04N7/18  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SIEMENS AKTIENGESELLSCHAFT  
      Address of Applicant :Wittelsbacherplatz 2, 80333 

MÃ¼nchen, Germany, Germany 

(72)Name of Inventor : 

   1)AMON, Peter 

   2)GHOSH, Sanjukta 

   3)HUTTER, Andreas 
 

(57) Abstract : 

A method and apparatus for detecting objects of interest in images, the method comprising the steps of supplying (Sl) at least one 

input image to a trained deep neural network, DNN, which comprises a stack of layers; and using at least one deconvolved output of at 

least one learned filter or combining (S2) deconvolved outputs of learned filters of at least one layer of the trained deep neural 

network, DNN, to detect the objects of interest in the supplied images. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004067 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : SYNERGISTIC GRAPHENE SAND NANO COMPOSITES FOR ANTIBIOTIC DEGRADATION IN 

WASTE WATER AND METHOD THEREOF 
 

  

(51) International classification  :A61K9/2031  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)SHOOLINI  UNIVERSITY OF BIOTECHNOLOGY AND 

MANAGEMENT SCIENCES  
      Address of Applicant :Post Office Box No. 9, Head Post 

Office, The mall, Solan, Himachal Pradesh- 173212,INDIA 

Landline Ph. No.: 01792-308000 Email: 

registrar@shooliniuniversity.com Himachal Pradesh India 

(72)Name of Inventor : 

   1)Raizada Pankaj 

   2)Shandilya Pooja 

   3)Dhiman Rashi 

   4)Singh Pardeep 
 

(57) Abstract : 

The present invention discloses synergistic graphene sand nanocomposites of different metallic compounds for photo degradation of 

antibiotics in waste water e.g. Bi2WO6 and Fe3O4; Mn/Fe2O4 and Bi2O3/BiOCl at a very low concentration of just 0.05% (50 

mg/100 ml). The novel nanocomposites are extremely economical and efficient in photodegradation of antibiotics in waste water. 

Compared to graphene sand composite alone, addition of metallic compounds gives synergistic effect, which results in much higher 

photodegradation than what can be achieved by individually by the components. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004131 A 

(19) INDIA  

(22) Date of filing of Application :04/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : LAYERED COMPOSITE AND METHOD OF MANUFACTURING THEREOF 
 

  

(51) International classification  :B32B27/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 
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(71)Name of Applicant :  

   1)ARUN KUMAR SHAH  
      Address of Applicant :94 Dharampur Haridwar Road 

Dehradun Uttarakhand India 

(72)Name of Inventor : 

   1)ARUN KUMAR SHAH  
 

(57) Abstract : 

A layered composite for efficiently defeating a deformable/non-deformable high kinetic energy projectile, comprising a plurality of 

hard layers with a minimum of one hard layer consisting of perforated metallic material like ultra high hardness steel, high hardness 

steel, rolled homogeneous armour steel, titanium alloy or aluminium alloy having hardness ranging from 50-58 HRC or ceramic like 

Alumina, Silicon nitride, Silicon carbide, Boron carbide, or any other, carbide, nitride, oxide or their combinations, with tapered holes 

or slots of various geometry, the edges of said holes or slots in the hard layer having differential composition or hardness from the 

overall hard layer composition or hardness, a plurality of soft layers with a minimum of one soft layer comprising of any aramid, para-

aramid or UHMWPE fabric, a soft filler between the hard and soft layers comprising of synthetic polymer or rubber foam or plastic 

honeycomb panel and areal density range from 10 kg/m2 to 100 kg/m2 for various anticipated threat levels for body armour and 

vehicle armour application. 
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(19) INDIA  
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(54) Title of the invention : NETWORK INITIATED RE-AUTHORIZATION FOR COVERAGE ENHANCEMENT 
 

  

(51) International classification  :H04L9/3093  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date  
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FINLAND. Finland 

(72)Name of Inventor : 

   1)SELVAGANAPATHY, SRINIVASAN  

   2)HIETALAHTI, HANNU PETRI  

   3)LANDAIS, BRUNO  

   4)HOFMANN, JUERGEN  
 

(57) Abstract : 

It is provided a method, comprising checking if a device is authorized for initiating an access in an extended coverage; inhibiting the 

device to initiate the access while the device camps in the extended coverage and the device is not authorized for the initiating of the 

access in the extended coverage; monitoring if a paging message for the device is received while the device camps in the extended 

coverage, wherein the paging message is to initiate a signaling access in the extended coverage for a signaling procedure to get the 

latest status of coverage authorization; allowing the device to initiate the signaling access while the device camps in the extended 

coverage if the paging message is received. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004577 A 

(19) INDIA  

(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : FULLERENE NANOPARTICLES AND COMPOSITIONS THEREOF FOR INHIBITING 

AUTOPHAGY 
 

  

(51) International classification  :C07K14/36  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)Indian Institute of Technology Kanpur 
      Address of Applicant :Dean, Research & Development, Room 

Number 151, Faculty Building, Post Office: IIT Kanpur, Kanpur- 

208016, Uttar Pradesh, India Uttar Pradesh India 

(72)Name of Inventor : 

   1)THAKUR, Ashwani Kumar  

   2)NIRANJAN, Rituraj  

   3)MISHRA, Kaushal Prasad 
 

(57) Abstract : 

The nanoparticles of fullerenes for inhibiting autophagy and inducing cell proliferation are provided. The fullerene soot is a fine 

powder which is composed of a mix of C60 and C70 fullerenes roughly in a ratio of 22% C60 to 76% C70. Fullerene nanoparticles 

having aggluromate of size 240 to 550 nm for treatment of autophagy associated disorders are suggested. Fullerene nanoparticles are 

dissolved in the medium and treatment of the same is given to the cells. Fullerene nanoparticles are dissolved in saline and intranasal 

treatment is given to the mice. Fig 1 
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(54) Title of the invention : A COMPOSITION FOR HAIR REGROWTH AND NUTRITION 
 

  

(51) International classification  :C07C27/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)Jagruti Dwivedi 
      Address of Applicant :Jagruti Dwivedi B1, Rampuri, Surya 

Nagar, Ghaziabad Delhi India 

(72)Name of Inventor : 

   1)Jagruti Dwivedi 
 

(57) Abstract : 

The present invention relates to a composition and method for natural hair regrowth nutrition, hair treatment and natural prevention in 

graying of hair. The present invention comprises an azadirachta indica, an emblica offcinalis, a murraya koenigii, an aloe barbadensis, 

a linum usitatissimum, a camellia sinensis, a ocimum basilicum, a eclipta prostrata, a trigonella foenum-graecum, a carica papaya, a 

cocos nucifera, a brassica juncea, a glycine max, a serenoa repens, a cucurbita maxima and an ipomoea batatas. The present invention 

helps in the treatment of hair problems e.g scalp itching, hair fall, premature hair graying and alopecia ( male and female), male 

pattern baldness, ie androgenetic alopecia. The present invention contains no preservative and added color. The present invention is 

very effective in hair treatment and increases the blood circulation in the hair cells. The present invention is rich in herbal extracts 

which provides hair nourishing and hair growth components. 
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(54) Title of the invention : A SEAL FOR A BEARING 
 

  

(51) International classification  :B60W40/08  
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(71)Name of Applicant :  

   1)NATIONAL ENGINEERING INDUSTRIES LTD.  
      Address of Applicant :Khatipura Road, Jaipur- 302001, 

Rajasthan, INDIA Rajasthan India 

(72)Name of Inventor : 

   1)SINGH Abhishek 
 

(57) Abstract : 

The present disclosure relates to the field of seal in bearings. A seal (200, 250) disclosed can be easily fitted in many different types of 

bearings, and does not get deformed during assembly of the bearing. The seal (200, 250) is disposed between an inner ring (304) and 

an outer ring (302) of a bearing (300). The seal (200, 250) comprises a sealing body (202, 252) and at least one sealing lip (204, 254). 

The sealing body (202, 252) is configured to adhere with the outer ring (302). The at least one sealing lip (204, 254) orthogonally 

extends from the sealing body (202, 252). The sealing lip (204, 254) is configured to axially abut an operative side face of the inner 

ring (304). 
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(54) Title of the invention : NOVEL AGENT FOR IMPROVING QUALITY OF DIAGNOSIS OF CORONARY ARTERY 

DISEASE BY SPECT-MPS TECHNIQUE AND METHOD THEREOF 
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   3)Dr. SINGH DEEPA 

   4)PARMAR MADAN  
 

(57) Abstract : 

Present invention discloses a novel oral agent ©úîUrsodeoxycholic acid (UDCA)©ú• for faster and improved diagnosis of coronary 

artery disease (CAD) using ©úĕSPECT-MPS©úÊ (Single-Photon Emission Computed Tomography - Myocardial Perfusion 

Scintigraphy). The technique suffers from limitations of poor imaging and long patient waiting time. Poor imaging is due to 

interference of radioactive emissions from liver which takes up radiolabelled compound in addition to heart. Clearance of compound 

from liver takes time which prolongs waiting time for patients. Use of the novel agent of present invention as per protocols developed 

by the inventors helps to overcome these problems. Images become clearer along with reduction in patient waiting time by about 30-

40%. Two protocols were evaluated- 2 Tablet-2 Day protocol; and 4 Tablet-3 Day protocol. The 4 Tablet- 3 Day protocol was 

superior to 2 tablet-2 day protocol in terms of reproducibility of results and image quality. 
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(57) Abstract : 

The present invention provides the composition of the bio-ink comprising of gelatin, sodium alginate, collagen peptide (Hydrolysed 

Type I Collagen), secondary mouse muscle myoblast C2C12 cells, and complete growth medium (89% - Dulbecco©úÊs Modified 

Eagle Medium (DMEM), 10% - Fetal bovine serum and 1% penicillin-streptomycin). Gelatin and sodium alginate are naturally 

occurring biodegradable biopolymers. Gelatin is thermo-reversibly polymerizable hydrogel and alginate has cross-linking properties 

which makes the combination of the two, a suitable scaffold for rapid prototyping of constructs having live cells. Addition of CaCl2 

provides Ca2+ ions for cross-linking sodium alginate which strengthens the structure of the scaffold thereby providing stability. The 

bio-ink forms a suitable scaffold with adequate mechanical strength, and also provides an efficient material for growth and 

differentiation of muscle cells. 
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(72)Name of Inventor : 

   1)Hyun-son Yoon 
 

(57) Abstract : 

The present invention has an object to provide a writing instrument having an automatic sealing structure that may reduce an entire 

diameter of the writing instrument due to a decrease in a size of a ball shutter, thus to improve grip feeling of a user. The writing 

instrument having an automatic sealing structure includes: a body case having a front opening formed in one end thereof; a knock part 

coupled to the other end of the body case so as to make a nib protrude from or be retracted into the front opening of the body case by a 

pushing operation thereof; a cartridge inserted into the body case together with a spring in a state in which the knock part and the nib 

are coupled to both ends thereof, respectively; at least one O-ring fixedly fitted in the body case; a holder fixedly fitted in the body 

case so that one end thereof is covered by the O-ring; a ball shutter pivotally coupled to the holder to allow the nib to protrude or be 

sealed according to the pivoting thereof; and a link which is slidably fitted in the holder, and has a cutaway piece formed by 

protruding a circumferential portion of a part of a hollow column end thereof to allow the ball shutter to be pivoted. 
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   1)Hyun-son Yoon 
 

(57) Abstract : 

The present invention has an object to provide a retractable type writing instrument, in which a nib is fixed to a cartridge by means of 

a nib fixing means, and the nib fixing means has an air circulation passage formed in a coupling part thereof, such that it is possible to 

prevent the air circulation passage from being exposed, thus to enhance an aesthetic appearance when using the writing instrument, 

and prevent an occurrence of defective writing by always stably supplying air due to prevention of foreign matters from inflowing into 

the cartridge. The retractable type writing instrument, including: a body case including a knock part installed therein to be operated by 

pushing, and a cartridge inserted into a hollow inside thereof; and a nib fixing means coupled to an end of the cartridge so as to 

connect a nib housed therein with the cartridge. 
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(57) Abstract : 

Techniques of user profile identification are described. In an example method, for identifying user profile, the method includes 

receiving from a user device 104, a request for determination of the user profile data, where the request comprises at least subscriber 

identity module (SIM) information stored on the user device 104. The method further includes searching on a user profile database, 

the user profile data corresponding to the request, based on the SIM information, and extracting the user profile data from the user 

profile database. Furthermore, the method includes providing the extracted user profile data to the user device 104. Â«To be published 

with Fig. 4Â» 

  

 

No. of Pages : 23 No. of Claims : 15 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29726 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711004658 A 

(19) INDIA  

(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : AN IMPROVED PROCESS FOR SELECTIVE SYNTHESIS OF LOWER OLEFINS FROM SYNGAS 

USING BORON DOPED NANOSTRUCTURED IRON CATALYST 
 

  

(51) International classification  :C09D179/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI 

MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)INDRAJIT KUMAR GHOSH  

   2)ANKUR BORDOLOI  
 

(57) Abstract : 

The invention relates to a facile and single step process for the synthesis of nanostructured iron catalyst promoted by boron and 

potassium and -thereby utilizing the materials for improved synthesis of short chain olefins (C2-C4) from syngas in a single step 

Fischer-Tropsch process, FTO. The designed materials catalyze selectively to synthesize light olefins at a lower operating condition of 

reactor pressure in comparison to the reported iron catalytic materials having multiple promoters incorporated. The efficient iron nano-

catalysts derived by facile hydrothermal approach are very attractive as catalytic system for the direct synthesis of lower olefin (C2-

C4) from syngas at selectivity of up to 70% and at CO conversion up to 20%. 
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(57) Abstract : 

In the present study a nanodelivery vehicle prepared using finger millet prolamin as the encapsulating matrix over oil in water 

nanoemulsion of (3-carotene dissolved sesame oil, which was used as a model bioactive compound. The nanoparticles were prepared 

in a single step ultrasonication process and did not involve the use of organic solvents and cross-linking agents. Effects of different 

parameters on prolamin based nanoparticle was investigated. Optimal nanoparticles with regular shape, small size (230- 320 nm), high 

zeta potential and narrow size distribution were obtained at protein contents upto 2% and oil content upto 4% as characterized by 

electron microscopy and particle analyzer (Zetasizer). The delivery system was shown to have high encapsulation and loading 

efficiencies. During simulated in vitro digestion, sustained release of (3-carotene-was observed from the prolamin stabilized 

nanoemulsion. The cytotoxicity and influence of the nanoparticles was assessed on Caco-2 cells, and the results demonstrated that the 

nanoparticles were biocompatible and non-toxic to the Caco-2 cells even at concentration as high as 0.5 mg mL~ . There was observed 

differentiation in the cells challenged with higher concentrations of the nanoparticles. The use of food grade protein derived from a 

low agri-input requiring crop, finger millet could provide a platform for value addition, creating a new market for the agri-produce and 

thereby helping the farming sector. Such products are also beneficial to consumers, providing a better alternative to pharmaceuticals. 

This delivery oriented food derived nanoparticle system has applications as an oral agent for the controlled release and enhanced 

absorption of lipophilic bioactives and drugs. It has the potential to be incorporated and developed into various forms for 

nutraceuticals and functional food for general health benefit of the populace. 
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(57) Abstract : 

The subject matter disclosed herein relates to a crash box structure (600) for absorbing impact energy of during vehicle collision. The 

crash box structure (600) has a front upper absorber member (602), a front lower absorber member (604), a rear upper absorber 

member (606), and a rear lower absorber member (608). The front upper absorber member (602), the front lower absorber member 

(604), the rear upper absorber member (606), and the rear lower absorber member (608) overlappingly welded with each other to form 

a N-sided hollow tubular structure with n-sided section. Upon receiving the impact force of the vehicle collision, the n-sided hollow 

tubular structure plastically deforms to absorb the impact force to reduce injuries to pedestrian. To be published with Fig. 7 
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(57) Abstract : 

A gyratory crusher topshell assembly in which a spacer (filler) ring is mounted radially intermediate a topshell and an outer crushing 

shell. The spacer ring is locked axially at the topshell via a shape profile of the mating surfaces of the spacer ring and the topshell. 

Additionally the spacer ring is rotationally locked at the topshell via contact between abutments extending between the spacer ring and 

the topshell. 

  

No. of Pages : 28 No. of Claims : 15 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29730 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201637000043 A 

(19) INDIA  

(22) Date of filing of Application :01/01/2016 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : MINING MACHINE ROOF BOLTING RIG 
 

  

(51) International classification  :E21C27/24,E21D20/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2014/062917  

:19/06/2014 

(87) International Publication No  :WO 2015/000712  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant : NA 

Address of Applicant : NA  
(72)Name of Inventor : NA 

Address of Inventor : NA 
 

(57) Abstract : 

A mining machine roof bolting rig in which a drill or bolt head is mountable at a main frame of a mining machine via a first (300) and 

second (301) rig base frame. A link arm (403) extends between the second base frame (301) and a carrier support (404) that mounts 

the drill or bolt head (408) via a conventional carrier arrangement. Pivot mountings between the first and second frames and the link 

arms allow both forward and rearward and lateral sideways movement of the drill or bolt head to achieve a plurality of different 

bolting or drilling positions above the mining machine. 
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(57) Abstract : 

Disclosed embodiments include fuel assemblies, fuel element, cladding material, methods of making a fuel element, and methods of 

using same. 
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(57) Abstract : 

The present invention provides a supramolecular protein assembly useful as a protein therapeutics for the treatment of metabolic 

disorders particularly diabetes. The supramolecular protein assembly disclosed in the present invention consists of insoluble and 

aggregated oligomers the protein. The invention also provides pharmaceutical compositions comprising supramolecular protein 

assembly. The composition disclosed in the present invention particularly comprises supramolecular insulin assembly. 
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(57) Abstract : 

The present invention provides a supramolecular protein assembly useful as a protein therapeutics for the treatment of metabolic 

disorders particularly diabetes. The supramolecular protein assembly disclosed in the present invention consists of insoluble and 

aggregated oligomers the protein. The invention also provides pharmaceutical compositions comprising supramolecular protein 

assembly. The composition disclosed in the present invention particularly comprises supramolecular insulin assembly. 
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(57) Abstract : 

A conversion kit is disclosed. The conversion kit converts a hot-mix plant to a designed bitumen emulsion-aggregate mix plant which 

produces a designed bitumen emulsion-aggregate mix. The kit comprises an emulsion storage tank to temporarily store a designed 

bitumen emulsion. The kit further includes a plurality of microprocessor controlled gated valves. The plurality of microprocessor 

controlled gated valves include at least one microprocessor controlled gated valve provided with a hot-mix storage tank and at least 

one another microprocessor controlled gated valve provided with the emulsion storage tank. The kit also includes a heat tracing line 

which is connected to one or more pipes and a pump. The heat tracing pipe maintains temperature of the designed bitumen emulsion 

in the pipes and the pump. The at least one microprocessor controlled gated valve controls the flow of the designed bitumen emulsion 

through the pipes and the pump. 
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(57) Abstract : 

A vane device includes vane units (2), coupling modules (13) around a shaft body (11), and connection units (31). Each coupling 

module (13) has two brackets (14) each of which has an insertion hole (141). Each connection unit (31) is disposed between the 

brackets (14) and has a rotary member (32), and two pin members (33) threadedly inserted into the rotary member (32) and projecting 

outwardly from the rotary member (32) to extend into the insertion holes (141). When the rotary member (32) is rotated, the pin 

members (33) are moved toward each other so that the pin members (33) are released from the insertion holes (141),or moved away 

from each other so that the pin members (33) are respectively inserted into the insertion holes (141) and each connection unit (31) 

detachably connects one of the vane units (2) to one of the coupling modules (13). 
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(57) Abstract : 

The invention aims to shorten the time required for start-up and prevent excessive increases in the heat loads on turbine blades. A 

humid air turbine includes a compressor; a combustor; a turbine; an exhaust heat recovery unit for recovering the heat of turbine 

exhaust gas to generate high-temperature moisture; a fuel supply system having a fuel flow rate control valve; an exhaust temperature 

acquiring unit for acquiring a temperature of the exhaust discharged while the turbine is driven; a combustion gas moisture ratio 

calculating section for calculating a ratio of moisture contained in combustion gas; an exhaust temperature upper limit calculating 

section for setting an exhaust temperature upper limit based on the combustion gas moisture ratio and the pressure ratio; an exhaust 

temperature difference calculating section for calculating the difference between the exhaust temperature upper limit and the exhaust 

temperature; a fuel flow rate command value calculating section for calculating a fuel flow rate command value using the exhaust 

temperature difference; and a control command value output section for outputting a command signal to the fuel flow rate control 

valve based on the command value selected by a fuel flow rate command value selecting section. 
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(57) Abstract : 

A rotating electrical machine (200) comprises: a rotor (10) including a rotor shaft (11), and a rotor core (12) ; a stator (20) including a 

stator core (21), and stator windings (22); a frame (40) ; two bearing structures; two bearing brackets (45, 46) attached to both axial 

ends of the frame (40) and to support the two bearing structures stationarily; and a pressure release mechanism (100a, 100b) attached 

to the bearing brackets (45, 46), to suppress a pressure rise of a communication space (35) communicating with the bearing structure 

(30b). The pressure release mechanism (100a, 100b) includes: a switching body (112) where a first pressure guiding hole (Ilia) is 

formed to communicate with the communication space (35) and a pressure release hole (112d) is formed; a movable body (113) to 

move in a predetermined direction in response to an increase in the pressure of the communication space (35); and a restoring force 

generation portion (114) to increases a force against the movable body (113) depending on a rise in a travel distance of the movable 

body (113) . 
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(57) Abstract : 

threading onto fulcrum guides is further facilitated. A yarn winder 6 includes: a bobbin holder 24 which extends in a front-rear 

direction, bobbins B on which yarns Y are wound, respectively, being attached to the bobbin holder 24 to be lined up in the front-rear 

direction; traverse guides 22 which are provided above the bobbin holder 24; fulcrum guides 41 which are lined up in the front-rear 

direction and function as fulcrums for traversal of the yarns Y; and a guide unit 21 which is provided above the traverse guides 22 and 

includes fulcrum guides 41 and a guide supporter 42, the fulcrum guides 41 being lined up in the front-rear direction and functioning 

as fulcrums of traversal of the yarns Y, and the guide supporter 42 extending in the front-rear direction and supporting the fulcrum 

guides 41. The fulcrum guides 41 are gatherable to a front end portion of the guide supporter 42, and the guide unit 21 is movable 

between a yarn winding position where the yarns Y are wound onto the respective bobbins B and a yarn threading position which is at 

least on the front side of the yarn winding position. 
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(57) Abstract : 

Various devices, systems, and methods for knotless suture anchors are provided. In general, a guide device can be cannulated and can 

be configured to slidably receive therein an inserter tool configured to deliver a suture anchor into a hole formed in bone, such as with 

a drill advanced through the guide device. The guide device with the inserter tool therein can be configured to be held as a unit by one 

hand of a person, e.g., a surgeon or other medical personnel. 
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(57) Abstract : 

Problems which may occur when false-twisting devices are driven by a single driving source are solved. A draw texturing machine 1 

includes a plurality of false-twisting devices 15 each configured to twist different yams Yl and Y2 in opposite directions to each other. 

Each of the false-twisting devices 15 includes: a disc configured to rotate; a belt unit 32 provided close to a first surface of the disc 

and including a twister belt 53 configured to allow the yarn Yl to be interposed between the disc and the twister belt 53; a belt unit 33 

provided close to a second surface of the disc and including a twister belt 63 configured to allow the yarn Y2 to be interposed between 

the disc and the twister belt 63; and a common motor 71 configured to drive the twister belt 53 and the twister belt 63. The above 

arrangement allows each motor 71 to have a smaller size as compared with cases in which the false-twisting devices 15 are driven by a 

large common motor. As a result, noise and vibration are reduced. Furthermore, there is no necessity to provide an element for power 

transmission through which the false-twisting devices 15 are driven by a common motor, and therefore downsizing of the overall draw 

texturing machine 1 is possible and the ease of maintenance is improved. 
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(57) Abstract : 

A fuel filter (20) includes a bag-shaped filter member (50) for filtering fuel and a skeleton member (52) which is arranged within an 

interior space of the filter member (50) to support said filter member (50) in an expanded state. The filter member (50) has first and 

second planar portions (51(A), 51(B)) that are arranged in parallel. The skeleton member (52) includes a rear stepped portion (78) in 

contact with the first planar portion (51(A)) and a front stepped portion (80) in contact with the second planar portion (51(B)). The 

front stepped portion (80) includes a bent portion that is bent to in turn allow the filter member (50) to collectively bend, where the 

first planar portion (51(A)) is determined as an inner side. A loose part accommodating space (96) is defined between the front 

stepped portion (80) and the first planar portion (51(A)) to accommodate a loose part of the first planar portion (51(A)) and prevent it 

from bulging, wherein the loose part is formed when the filter member (20) is bent. 
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(57) Abstract : 

A conveying element (4) is employed in a conveying band (2) of a people conveyor (50) comprising at least one horizontal portion 

(81, 83, 85), includes a tread (6) and a riser (8). The conveying element (4) is configured such that the riser (8) at least partly forms an 

intermediate tread surface (74) in the at least one horizontal portion (81, 83, 85). 
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(57) Abstract : 

A driving assist apparatus (20) includes: a first determination unit configured to determine whether a first condition that a 

predetermined number or more of physical objects are detected is satisfied; a second determination unit configured to determine 

whether a second condition that the vehicle travels at a predetermined speed or lower is satisfied; a third determination unit configured 

to determine whether a third condition that a predetermined number or more of turning operations of a steering wheel are performed in 

a predetermined time is satisfied. A driving assist apparatus (20) includes a fourth determination unit configured to determine that a 

road on which the vehicle is traveling is a crowded environment road, based on a determination that all of the first to third conditions 

are satisfied. 
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(57) Abstract : 

A basic bandwidth wireless local area network (WLAN) device or station (STA) is assigned to a secondary channel. The basic 

bandwidth STA may be a 20 MHz STA. On the secondary channel, the basic bandwidth STA operates in a wideband mode recovering 

received data transmitted from an access point (AP) as part of a high bandwidth physical layer protocol data unit (PPDU). The STA 

and the AP can be members of a basic service set (BSS). The high bandwidth PPDU may be, for example, a 40 MHz, 60 MHz, or 80 

MHz PPDU. Once on the secondary channel, the STA relies on the AP to perform channel sensing and scheduling activities, thus 

reducing power consumption at the STA and increasing the efficiency of the BSS. Several signaling formats are provided for 

indicating the secondary channel that the STA is assigned to or requests to move to. 
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(57) Abstract : 

A vehicle seat (10) with a side airbag device includes: a gas generating device (54) attached to an inner side of an outer side frame 

(22) in a vehicle-width direction, which is disposed in a side portion (16A) on an outside of a seat back (16) in the vehicle-width 

direction; a side airbag (70) which inflates and deploys to expand over the outer side frame (22) from a vehicle front side of the outer 

side frame (22) in the vehicle-width direction by receiving gas from the gas generating device (54) accommodated in the side airbag 

(70); and an inflation width expansion portion (70RA) which is provided in the side airbag (70) and causes an inflation width of the 

side airbag (70) in the vehicle-width direction to be greater outside a side surface (22A1) provided on an outside of the outer side 

frame (22) in the vehicle-width direction than inside the side surface (22A1). SELECTED DRAWING: FIG. 2 
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(57) Abstract : 

A brake module includes an inner member (32; 52) rotating with a tire-wheel assembly, an annular outer disk disposed on an outer 

periphery of the inner member, a pad (5; 25) generating a braking force when the pad abuts against the outer disk, a piston (7; 22) 

moving the pad in an axial direction of the outer disk by sliding, a facing pad (6; 26) disposed on an opposite side of the outer disk 

with respect to the pad and generating a braking force when the facing pad abuts against the outer disk, and a fixing member (33; 53) 

fixed to the outer disk or the inner member in contact with both the outer disk and the inner member and holding the outer disk to be 

movable in the axial direction. The piston presses and moves the outer disk via the pad and allows the outer disk to abut against the 

facing pad during braking. 
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(57) Abstract : 

The self-ventilated motor (10) comprises a casing (12) having an air inlet opening (18) and an air outlet opening (20) and delimiting 

an air passage between the air inlet opening (18) and the air outlet opening (20), drive means (13) comprising a shaft (22) housed in 

the casing (12), a ventilation propeller (24) connected to the shaft (22) upon rotation and housed in the air passage, and a noise 

reduction device (26). The noise reduction device (26)comprises a first noise reduction member (28), attached to the casing (12) at the 

air inlet opening (18), a second noise reduction member (30) arranged on the ventilation propeller (24), and a third noise reduction 

member (32) fixed to the casing (12) at the air outlet opening (20). 
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(57) Abstract : 

The present invention refers to an expanded polymeric material which consists of at least 150 phr, preferably at least 180 phr, but less 

than 500 phr ingredients in total, comprising 100 phr of at least two polymers, of which at least 40 phr is at least one polyo!efin 

homopolymer and at least 20 phr is at least one styrene butadiene thermoplastic elastomer (TPE-s), the process of manufacturing such 

a material and the use of such a materiaL 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814004259 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : COLLECTION BOX ASSEMBLIES FOR USE WITH LATRINE PANS 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :62/455,207  

(32) Priority Date  :06/02/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LIXIL CORPORATION  
      Address of Applicant :36F Kasumigaseki Building 3-2-5, 

Kasumigaseki, Chiyoda-ku, Tokyo 100-6036, Japan Jamica 

(72)Name of Inventor : 

   1)ISHIYAMA, Daigo  

   2)McHALE, James 
 

(57) Abstract : 

Collection box assemblies for use with latrine pans are provided. In some embodiments, collection box assemblies include a collector 

to receive waste from the latrine pan, a flapper that includes a counterbalance device and a coverplate disposed on opposite sides of a 

pivot, wherein the coverplate has a shape configured to cover a waste portal when the coverplate is engaged against the lower portion 

of the receiving conduit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814004260 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : DIVERTER TRAP FOR USE WITH MULTIPLE PIT LATRINE, RELATED METHODS, AND 

LATRINE ASSEMBLIES 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :62/455,253  

(32) Priority Date  :06/02/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LIXIL CORPORATION  
      Address of Applicant :36F Kasumigaseki Building 3-2-5, 

Kasumigaseki, Chiyoda-ku, Tokyo 100-6036, Japan Japan 

(72)Name of Inventor : 

   1)ISHIYAMA, Daigo  

   2)McHALE, James 
 

(57) Abstract : 

Diverter traps for multiple pit latrines are provided. In some embodiments, a diverter trap includes a trapway in fluid communication 

with a latrine pan that is configured to rotate about the pan outlet of the latrine pan and is configured to contain a quantity of liquid 

therein to form a water seal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814004311 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : VEHICLE 
 

  

(51) International classification  :F01M9/10  

(31) Priority Document No  
:2017-

021983  

(32) Priority Date  :09/02/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Toyota Jidosha Kabushiki Kaisha 
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi, 471-

8571, Japan Japan 

(72)Name of Inventor : 

   1)FUJIYOSHI, Tadashi 

   2)KAWAMOTO, Nobuki  

   3)KOSEKI, Yukio  

   4)SHIINA, Takahiro  

   5)KOMADA, Hideaki  
 

(57) Abstract : 

A vehicle 10 includes an engine 19, a generator 20, and a motor 22. The engine 19 burns a gaseous mixture in a cylinder to output a 

drive force. The generator 20 generates electricity by being rotated by the drive force outputted from the engine 19. The motor 22 

drives by utilizing electric power generated by the generator 20 or electric power that has accumulated in a battery charged with 

electric power generated by the generator 20, and the motor 22 thereby outputs a vehicle-running drive force. A case 61 covering the 

motor 22 is of larger diameter than a case 65 covering a differential. The motor 22 has an output shaft outputting the vehicle-running 

drive force, and has the output shaft disposed parallel to a vehicle width direction. The generator 20 is disposed such that part of the 

generator 20 overlaps an upper section 65a of the case covering the differential. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817011817 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : INFANT FORMULA WITH SPECIAL LIPID ARCHITECTURE FOR PROMOTING HEALTHY 

GROWTH 
 

  

(51) International classification  :A23L33/17,A23L33/115  

(31) Priority Document No  :15190039.6  

(32) Priority Date  :15/10/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/074810  

:14/10/2016 

(87) International Publication No  :WO 2017/064304  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)N.V. NUTRICIA  
      Address of Applicant :Eerste Stationsstraat 186 2712 HM 

Zoetermeer Netherlands 

(72)Name of Inventor : 

   1)VAN DER BEEK Eline Marleen 

   2)ABRAHAMSE BERKEVELD Marieke  

   3)ACTON Dennis Stanley 

   4)SCHOEN Stefanie 
 

(57) Abstract : 

The present invention relates to formulae for infants comprising large lipid globules and/or lipid globules with a coating of 

phospholipids for rendering the growth trajectory or body development during the first year of life more similar to that observed for 

human milk fed infants. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817011819 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : SUPPORT OF OTDOA POSITIONING USING MIXED TRANSMISSION PORT ANTENNA 

CONFIGURATIONS 
 

  

(51) International classification  :H04W64/00  

(31) Priority Document No  :62/251614  

(32) Priority Date  :05/11/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/059968  

:02/11/2016 

(87) International Publication No  :WO 2017/079182  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)OPSHAUG Guttorm 

   2)ZHANG Shenqiu 

   3)MOTAMED Mariam  

   4)RISTIC Borislav  
 

(57) Abstract : 

Disclosed are devices and methods at a mobile device for processing a first downlink signal transmitted from a first cell transceiver in 

the presence of one or more second cell transceivers transmitting a second downlink signal using a four antenna port configuration. In 

an embodiment the mobile device may process the first downlink signal so as to ameliorate effects of interference or jamming 

introduced by the second downlink signal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817011822 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : HEPATITIS C VIRUS E1/E2 HETERODIMERS AND METHODS OF PRODUCING SAME 
 

  

(51) International 

classification  
:C07K19/00,A61K39/385,A61P31/14  

(31) Priority Document No  :62/239157  

(32) Priority Date  :08/10/2015 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/IB2016/056000  

:07/10/2016 

(87) International 

Publication No  
:WO 2017/060857  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE GOVERNORS OF THE UNIVERSITY OF 

ALBERTA  
      Address of Applicant :10230 Jasper Avenue #4000 Edmonton 

Alberta T5J 4P6 Canada 

(72)Name of Inventor : 

   1)HOUGHTON Michael 

   2)HOCKMAN Darren  

   3)LAW John L.  

   4)CHEN Chao 

   5)LOGAN Michael 
 

(57) Abstract : 

The present disclosure provides affinity tagged heterodimeric polypeptides comprising a hepatitis C virus (HCV) El polypeptide and 

an HCV E2 polypeptide where one or both of the El and E2 polypeptides comprises an affinity tag. The present disclosure provides a 

method of producing an affinity tagged E1/E2 heterodimer of the present disclosure. The present disclosure provides methods of 

producing untagged HCV E1/E2 heterodimers. The present disclosure provides HCV E1/E2 heterodimers compositions comprising 

same and methods of inducing an immune response to HCV. 

  

 

No. of Pages : 83 No. of Claims : 80 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29755 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201817011829 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : (S) 3 AMINO 4 (DIFLUOROMETHYLENYL)CYCLOPENT 1 ENE 1 CARBOXYLIC ACID AND 

RELATED COMPOUNDS AS GABA AMINOTRANSFERASE INACTIVATORS FOR THE TREATMENT OF EPILEPSY 

ADDICTION AND HEPATOCELLULAR CARCINOMA 
 

  

(51) International classification  :C07C229/48,A61K31/196  

(31) Priority Document No  :62/239330  

(32) Priority Date  :09/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/056245  

:10/10/2016 

(87) International Publication No  :WO 2017/062942  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NORTHWESTERN UNIVERSITY  
      Address of Applicant :633 Clark Street Evanston IL 60208 

U.S.A. 

(72)Name of Inventor : 

   1)SILVERMAN Richard B.  

   2)TAKAYA Kenji  

   3)LE Hoang V 

   4)JUNCOSA Jose I. 
 

(57) Abstract : 

Cyclopentene carboxylic acid related compounds as GAB A AT inhibitors for treatment of various addictions disorders and disease 

states. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817011830 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : TOOTHING PROCESSING MACHINE HAVING BELLOWS 
 

  

(51) International 

classification  
:B23F23/12,B23F19/05,B23Q11/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/CH2015/000147  

:01/10/2015 

(87) International Publication 

No  
:WO 2017/054096  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MDC MAX DAETWYLER AG  
      Address of Applicant :Flugplatz 3368 Bleienbach Switzerland 

(72)Name of Inventor : 

   1)HUNZIKER Rapha??l  

   2)LANG Severin 

   3)FLURY Christoph  
 

(57) Abstract : 

The invention relates to a toothing processing machine comprising a machine frame and a spindle carrier having a first spindle. The 

spindle comprises a first spindle housing and a first spindle shaft which is arranged in the first spindle housing such that it can rotate 

about a first spindle axis and a free end for receiving a work piece or a tool. A second spindle is also provided having a second spindle 

housing and a second spindle shaft for receiving a tool or work piece wherein the second spindle shaft is mounted in the second 

spindle housing such that it can rotate about a second spindle axis. In addition at least one wall of the machine frame forms a part of 

the casing of a closable working chamber in which the work piece can be processed and which can be closed in order to prevent the 

release of a material removal a processing liquid and/or a processing mist from the working chamber into other machine regions or to 

the outside. The spindle carrier is also arranged on the machine frame such that it can move in the direction of the first spindle axis. In 

addition the closable working chamber includes the free end of the first spindle shaft and at least sections of the second spindle shaft. 

According to the invention the toothing processing machine comprises a bellows securely connected to the spindle carrier on a first 

side and to the at least one wall of the machine frame on a second side wherein the bellows borders the closable working chamber at at 

least one point in such a way that a part of the spindle carrier is permanently positioned outside of the working chamber. In this 

way the bellows is able to commence a relative movement in the direction of the first spindle axis between the spindle carrier and the 

machine frame via a moving apart and together. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817012301 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : EXTRACTION CELL FOR A CENTRIFUGAL PARTITION CHROMATOGRAPH A CENTRIFUGAL 

PARTITION CHROMATOGRAPH CONTAINING SUCH A CELL AND A METHOD FOR PRODUCING SUCH AN 

EXTRACTION CELL 
 

  

(51) International classification  :G01N30/42,B01D15/18  

(31) Priority Document No  :P1500393  

(32) Priority Date  :01/09/2015 

(33) Name of priority country  :Hungary 

(86) International Application No 

        Filing Date 

:PCT/HU2016/050042  

:13/09/2016 

(87) International Publication No  :WO 2017/037489  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROTACHROM TECHNOL??GIAI KFT.  
      Address of Applicant :Park u. 6. 2370 Dabas Hungary 

(72)Name of Inventor : 

   1)LORANTFY Laszlo  

   2)NEMETH Laszlo 
 

(57) Abstract : 

The object of the invention relates to an extraction cell for a centrifugal partition chromatograph which extraction cell contains an 

extraction chamber delimited by a cell wall and accommodates the liquid stationary phase and it has a liquid inlet opening and a liquid 

outlet opening serving to let in and out the liquid mobile phase to be made to flow through the extraction cell. The essence of the 

extraction cell is that it contains an extraction chamber established as a tubular body and a liquid inlet plug that includes a liquid inlet 

opening and a liquid outlet plug that includes a liquid outlet opening that can be attached to the extraction chamber. An insert is 

included in the extraction cell chamber in order to overcome the effects of the Coriolis force on the mobile phase. The diameter of the 

passages of the insert is chosen dependant on the diameter of the droplets of the mobile phase. The object of the invention also relates 

to a centrifugal partition chromatograph containing such an extraction cell and a ( method for producing such an extraction cell. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817012323 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : METHOD FOR PRODUCING METAL ORGANIC FRAMEWORKS 
 

  

(51) International classification  :C07C63/24,C07C51/41,C07F5/06  

(31) Priority Document No  :10 2015 115 738.1  

(32) Priority Date  :17/09/2015 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/072152  

:19/09/2016 

(87) International Publication 

No  
:WO 2017/046417  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Christian -Albrechts - UniversitÃ¤t Zu Kiel  
      Address of Applicant :Christian Albrechts Platz 4 24118 Kiel 

Germany 

   2)Fraunhofer - Gesellschaft Zur FÃrderung Der 

Angewandten Forschung E. V. 
(72)Name of Inventor : 

   1)FRÃïHLICH, Dominik  

   2)HOLZ Albina  

   3)HENNINGER Stefan 

   4)LENZEN Dirk  

   5)REINSCH Helge 

   6)STOCK Norbert 
 

(57) Abstract : 

The present invention relates to a method for producing a metal organic framework the metal organic framework produced by means 

of this method and the use of the metal organic framework produced by means of this method as an adsorbent. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817012325 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : THIOL AND DISULFIDE CONTAINING AGENTS FOR INCREASING MEIBOMIAN GLAND LIPID 

SECRETION 
 

  

(51) International classification  :A61K33/00,A61K33/38  

(31) Priority Document No  :62/233906  

(32) Priority Date  :28/09/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2016/001510  

:28/09/2016 

(87) International Publication No  :WO 2017/055924  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AZURA OPHTHALMICS LTD.  
      Address of Applicant :5 Droyanov Street 6314305 Tel Aviv 

Israel 

(72)Name of Inventor : 

   1)AMSELEM Shimon  

   2)ALSTER Yair  

   3)FRIEDMAN Doron  

   4)RAFAELI Omer  
 

(57) Abstract : 

Described herein are compositions and methods for the increasing the quantity of lipids secreted from meibomian glands. Such 

compositions and methods are useful for the treatment of meibomian gland dysfunction and disorders resulting therefrom. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817012334 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : ENCLOSED SPACE INCLUDING A PHOTOCATALYTIC COATING AND A LIGHTING SYSTEM 
 

  

(51) International classification  :B01D53/88,A61L9/20  

(31) Priority Document No  :1516363.7  

(32) Priority Date  :16/09/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2016/052889  

:16/09/2016 

(87) International Publication No  :WO 2017/046596  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AM TECHNOLOGY LIMITED  
      Address of Applicant :1 Fetter Lane London EC4A 1BR U.K. 

(72)Name of Inventor : 

   1)BERNARDONI Massimo 

   2)CIANCI Antonio  
 

(57) Abstract : 

There is disclosed an enclosed space system through which vehicles may pass the enclosed space system including interior surfaces a 

photocatalytic coating on an interior surface of the enclosed space system and a lighting system in attachment with an interior surface 

of the enclosed space system the lighting system including light sources emitting wavelengths in the range between 340 nm and 450 

nm the lighting system arranged to illuminate the photocatalytic coating with the wavelengths in the range between 340 nm and 450 

nm wherein the photocatalytic coating is activatable by the wavelengths in the range between 340 nm and 450 nm. There is further 

disclosed use of light emitting diodes emitting wavelengths in the range between 340 nm and 450 nm to illuminate a surface coated 

with a photocatalytic coating wherein the photocatalytic coating is activatable by the wavelengths in the range between 340 nm and 

450 nm. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817012336 A 

(19) INDIA  

(22) Date of filing of Application :31/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : TOUCHSCREEN DEVICE AND METHOD THEREOF 
 

  

(51) International classification  :G06F3/048,G06F3/01,G06F3/042  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/EP2015/072435  

:29/09/2015 

(87) International Publication 

No  
:WO 2017/054847  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :Torshamnsgatan 21 23 S 164 83 

Stockholm Sweden 

(72)Name of Inventor : 

   1)LAWRENSON Matthew John 

   2)NOLAN Julian Charles 

   3)BURKERT Till  
 

(57) Abstract : 

According to the teachings herein a method and apparatus are provided for facilitating touch entries to a touchscreen of an electronic 

device. In particular the teachings herein facilitate one handed touch entry such as where a user operates the touchscreen of the device 

using a digit of the same hand used to hold the device. Advantageously an electronic device (10) detects when a user is reaching to 

make a touch input to the touchscreen (14) and it correspondingly adapts the visual content currently being displayed i.e. the current 

screen (16) responsive to detecting the reach. Example adaptations include any one or more of shifting warping and rescaling the 

screen to bring an estimated touch target within a defined reach extent (130) configured in the electronic device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817011831 A 

(19) INDIA  

(22) Date of filing of Application :29/03/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : CRADLE FOR WIRELESS CHARGING AND ELECTRONIC DEVICE APPLIED TO SAME 
 

  

(51) International classification  :G04G19/00,H02J7/00,H02J7/02  

(31) Priority Document No  :1020150124491  

(32) Priority Date  :02/09/2015 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2016/009057  

:18/08/2016 

(87) International Publication No  :WO 2017/039191  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 
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(62) Divisional to Application 

Number 

        Filing Date 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO. LTD.  
      Address of Applicant :129 Samsung ro Yeongtong gu Suwon 

si Gyeonggi do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)BAE Changseok 

   2)KIM Seungyeon 

   3)WEE Jongcheon 

   4)CHOI Hwanseok 

   5)PARK Jung Su 

   6)LEE Kyunghwan 

   7)LEE Junhui  

   8)JUNG Woojin 

   9)JUNG Chung Hyo 

   10)YOON Byoung Uk 
 

(57) Abstract : 

According to various examples provided is an electronic device configured to enable an external electronic device to be detachably 

held thereon comprising: a housing; a power interface contained in the housing and configured to enable power to be received from an 

external power source; a conductive pattern electrically connected to the power interface and configured to enable power to be 

wirelessly transmitted to the outside; and a plurality of members arranged in the surrounding of the conductive pattern and pulled by a 

magnet. Additionally various examples are possible. 
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(54) Title of the invention : DEDICATED ILLUMINATION ELEMENT AND DISPLAY BASED FLASH ILLUMINATION FOR 

IMAGE CAPTURE FIELD OF THE DISCLOSURE 
 

  

(51) International 

classification  
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(31) Priority Document No  :14/936405  
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   3)SUTTON Todd 
 

(57) Abstract : 

Systems and methods for illuminating a subject for image capture are described herein. A processor may determine an ambient color 

temperature of a subject. The processor may further determine a color temperature for outputting light from a display facing a first 

direction based on a light output characteristic for a dedicated illumination element facing the first direction the determined ambient 

color temperature and a desired color temperature of the subject. The processor may further illuminate the subject using both the 

dedicated illumination element and the display. The display may output light based on the determined color temperature for outputting 

light from the display. The processor may further capture using an image sensor facing the first direction an image of the subject 

during the subject being illuminated using both the dedicated illumination element and the display. 
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(54) Title of the invention : INFANT FORMULA WITH MILK FAT FOR PROMOTING HEALTHY GROWTH 
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   3)ACTON Dennis Stanley 

   4)SCHOEN Stefanie 
 

(57) Abstract : 

The present invention relates to formulae for infants comprising milk fat for rendering the growth trajectory or body development 

during the first year of life more similar to that observed for human milk fed infants. 
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(54) Title of the invention : AN ORAL POUCHED SNUFF PRODUCT 
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(71)Name of Applicant :  

   1)SWEDISH MATCH NORTH EUROPE AB  
      Address of Applicant :SE 118 85 Stockholm Sweden 

(72)Name of Inventor : 

   1)PERSSON Tony 

   2)KINDVALL M??rten  
 

(57) Abstract : 

The present disclosure relates to an oral pouched snuff product comprising a filling material and a saliva permeable pouch enclosing 

the filling material the oral pouched snuff product having a longitudinal direction and a transverse direction perpendicular to said 

longitudinal direction the saliva permeable pouch comprising a first elongated seal and a second elongated seal each of said first and 

second elongated seals having a seal length extending along the transverse direction of the product and a seal width extending along 

the longitudinal direction of the product wherein the seal width of said at least one elongated seal being equal to or less than 2 

mm such as within the range of from 0.1 mm to 2 mm or from 0.1 mm to 1 mm or from 0.1 mm to 0.5 mm. There is also provided a 

container having a base and a detachable lid together providing an interior container space in which a plurality of these oral pouched 

snuff products is contained. 
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(71)Name of Applicant :  

   1)SWEDISH MATCH NORTH EUROPE AB  
      Address of Applicant :118 85 Stockholm Sweden 

(72)Name of Inventor : 

   1)PERSSON Tony 
 

(57) Abstract : 

The present disclosure relates to a method for producing an oral pouched snuff product comprising a filling material (29 10) and a 

saliva permeable pouch (43) enclosing the filling material (29 10) the product (29 10) having a moisture content of at most 20% by 

weight in particular at most 10% by weight based on total weight of the product (29 10) the saliva permeable pouch (43) having one or 

more seals (45 46) and said filling material (29 10) comprising at least 20% by weight based on dry weight of the filling material 

(29 10) of at least one ingredient having a melting temperature below 180??C the method comprising ultrasonically welding and 

cutting an advancing web (32) of packaging material (7) to which the filling material (29 10) has been supplied. The present disclosure 

also provides an oral pouched snuff product which is obtainable by this method. 
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(72)Name of Inventor : 

   1)SOLOMON William  

   2)HAYS James K. 
 

(57) Abstract : 

A truck-mounted vacuum material handler and quick disconnect for use on a truck with a with a boom for handling plate steel. The 

handler includes a coupler [32] that has a boom connector [44], a removable carrier [36, 38] with a carrier connector [60], and a base 

[34] located between the boom connector and the removable carrier. A locking mechanism [66] located in the base is arranged to 

move between an unlocked position and a locked position relative to the carrier connector. In the unlocked position the carrier 

connector is removable from the base. In the locked position the carrier connector is secured in the opening and opposing face surfaces 

[48, 50, 62] of the base and removable carrier are mated to one another. The removable carrier may include a rotator-receiving recess 

[42] or a rigging hardware eyelet [40] arranged opposite the carrier connector. 
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(57) Abstract : 

An image analysis system includes a video camera that collects YUV color images of a liquid sample disposed between a capital and a 

pedestal, the color images being collected while a light source shines light through an optical beam path between the capital and the 

pedestal, and a processor adapted to i) obtain from the YUV color images a grayscale component image and a light scatter component 

image, and ii) obtain at least one binary image of the grayscale component image and at least one binary image of the light scatter 

component image. 
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(57) Abstract : 

The invention relates to milking equipment (10) comprising at least one, in particular four teat cups (12), wherein each teat cup (12) 

has a cup housing (14) and a teat cup liner (16), accommodated in the cup housing (14), having a head region (18) and a suction 

region (20). At the cup bottom (22) or at the end of the suction region (20) of the teat cup liner (16) there is a connection (26) for a 

milk tube (24). It is proposed that a mouth portion (32) of a sterile-air pressure line (34) be arranged in the head region (18) of the teat 

cup liner (16), sterile air with a volumetric flow rate (Vs) greater than a fluid extraction volumetric flow rate (Vm) at the milk tube 

(24) being passable through said sterile-air pressure line (34), such that a sterile-air overlay (84) is established in the head region (18) 

of the teat cup liner (16). In secondary aspects, the invention relates to a milking installation (60), to a teat cup liner (16) for the 

milking equipment (10) and to a milking method with sterile-air overlay. The invention prevents milked milk from being 

contaminated by contaminants and germs in the stable air, and so increased durability of untreated raw milk can be achieved. 

  

No. of Pages : 27 No. of Claims : 15 



The Patent Office Journal No. 32/2018 Dated  10/08/2018                                    29770 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201817013189 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2018 (43) Publication Date : 10/08/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR DETERMINING A DISTANCE TO AN OBJECT 
 

  

(51) International 

classification  
:G01S17/10,G01S7/481,G01S17/42  

(31) Priority Document No  :15191288.8  

(32) Priority Date  :23/10/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/075589  

:24/10/2016 

(87) International Publication 

No  
:WO 2017/068199  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)XENOMATIX NV  
      Address of Applicant :Esperantolaan 4 3001 Leuven Belgium 

(72)Name of Inventor : 
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(57) Abstract : 

The invention pertains to a system for determining a distance to an object comprising: a solid-state light source for projecting a pattern 

of discrete spots of laser light towards the object in a sequence of pulses; a detector comprising a plurality of picture elements, for 

detecting light representing the pattern of discrete spots as reflected by the object in synchronization with said pulses; and processing 

means to calculate the distance to the object as a function of exposure values generated by said picture elements. The picture elements 

are configured to generate exposure values by accumulating, for each pulse of said sequence, a first amount of electrical charge 

representative of a first amount of light reflected by said object during a first time window and a second electrical charge 

representative of a second amount of light reflected by said object during a second time window, said second time window occurring 

after said first time window. 
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(57) Abstract : 

The present invention is directed to methods and systems for reducing lipopolysaccharides on medical devices and fluids that are 

intended to be in contact with the human body or to be inside of the human body. In on embodiment the present invention relates to 

methods for treating solutions containing one or more endotoxins at detectable levels by adding a suspension of a stearate preferably 

calcium stearate to said solution to reduce detectable amounts of said endotoxins: and optionally removing the stearate. The present 

invention is also directed to methods for treating medical devices and methods of treatment by contacting the devices or tissue 

surfaces of a mammal with a stearate suspension to reduce detectable amounts of endotoxins on said mammal. 
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(57) Abstract : 

A system and method that analyzes root cause of congestion at specific road sections. A system and method that differentiates 

between travelers using different modes of transportation. A system and method that analyzes root cause of parking overload. A 

system and method that performs demographic analysis of people travelling at specific road sections. Certain embodiments of the 

above systems and methods use data derived from cellular networks. Certain embodiments of the above systems and methods teach 

real time analysis while others teach non real time analysis. 
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(54) Title of the invention : RESOURCE ALLOCATION INDICATION FOR MULTI USER MULTIPLE INPUT MULTIPLE 
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(57) Abstract : 

A wireless device receives a frame including a first Resource Unit (RU) allocation subfield including resource information for a first 

frequency area and indicating a first number of user fields in a first channel that correspond to the first frequency area and a second 

RU allocation subfield including resource information for a second frequency area and indicating of a second number of user fields in 

a second channel that correspond to the second frequency area. When the first and second frequency areas are a same RU the wireless 

device determines using both the RU allocation subfields a number of users allocated to the same RU. A wireless device generates and 

transmits a frame including first and second RU allocation subfields as described above. When the first and second frequency area are 

a same RU both the RU allocation subfields indicates a number of users allocated to the same RU. 
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(57) Abstract : 

An electrical buss has a carrier and at least a pair of electrically conductive elements. The at least a pair of electrically conductive 

elements extend linearly along a length of the carrier and at least a portion of each of the least a pair of electrically conductive 

elements is exposed at a surface of the carrier. A connector is releasably couplable to the electrical buss adjacent to the surface of the 

carrier. The connector has at least a pair of electrically conductive contacts for engaging with the electrically conductive elements at 

any desired location along the length of the carrier. 
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(57) Abstract : 

An apparatus for video communication connected to a local processing device executing a video conferencing software for 

communicating with a remote location the apparatus being configured to be locally wirelessly connected to a plurality of mobile 

devices each comprising a display and a video camera to receive a plurality of video signals related to a plurality of participants in a 

video conference generated by the video cameras of the plurality of local mobile devices to generate a video stream based on said 

plurality of video signals received from the plurality of local mobile devices to transmit the video stream to said local processing 

device to receive from the local processing device an output signal representing a content displayed by a display of the processing 

device when executing the video conferencing software and to share with the plurality of local mobile devices the output signal. 
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   4)ADACHI Kentaro  
 

(57) Abstract : 

[Problem] To provide a technique when removing sulfur oxides nitrogen oxides and soot in exhaust gas with which equipment cost 

and operating cost can be reduced. [Solution] A denitrification device 2 is provided downstream of a dry desulfurization device 1. The 

desulfurization device 1 is provided with a reaction tower and a supply unit for supplying a desulfurization agent and particles 

configuring a moving layer into the reaction tower to form a falling flow thereof. For the exhaust gas the gas velocity inside the 

reaction tower is set to 0.2 1.2 m/s and by being brought into contact with the falling flow in an orthogonal flow the sulfur oxides and 

soot in the exhaust gas are removed. Since no bag filter is used no temperature raising device is provided in the exhaust gas flow 

channel 11 from the outlet of the desulfurization device 1 to the inlet of the denitrification device 2. 
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(57) Abstract : 

Disclosed are compositions and methods useful for enhancing the skin penetration of drug nanoparticles. The compositions can be 

hydrophobic and include a hydrophobic carrier a volatile silicone fluid and drug nanoparticles. Also disclosed are methods for 

inhibiting crystal growth of drug nanoparticles in an aqueous carrier or a hydrophobic carrier. Further methods to topically treat 

psoriasis using compositions containing nanoparticles of paclitaxel or other taxanes are disclosed. 
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(57) Abstract : 

A method of transmitting data from a first communications terminal to one or more second communications terminals comprises 

receiving from an infrastructure equipment forming part of a wireless communications network an indication identifying a 

predetermined pattern of communications resources of a wireless access interface. The wireless access interface provides a plurality of 

communications resources divided in time into a time divided units. The method also comprises transmitting the data in some or all of 

the predetermined pattern of communications resources to one or more of the second communications terminals in accordance with 

device to device communications. The predetermined pattern of communications resources is one of a plurality of patterns of 

communications resources of the wireless access interface for a plurality of the time divided units. The plurality of patterns of 

communications resources are predetermined so that there is a reduction in a latency (transmission delay) when transmitting the data 

from the first communications terminal and/or a reducing in signalling overhead which is required to transmit the data. 
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(57) Abstract : 

This method for cutting using a press die involves using a punch to cut a workpiece comprising a first metal plate and a second metal 

plate joined by a weld and having heat affected zones around the weld. The punch comprises a flat section and a protruding section 

that protrudes further toward the workpiece than the flat section. The workpiece is positioned with respect to the punch at a position 

where the shearing of at least one of the weld and the heat affected zones by the protruding section is to commence prior to the 

workpiece being cut by the flat section and while in said position the punch and die move relative to one another shearing and cutting 

the workpiece across the weld. 
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(57) Abstract : 

Disclosed is a server apparatus. The server apparatus comprises: a communication unit for communicating with a user terminal 

apparatus; a storage for storing compatible information between devices; and a processor for if the user terminal apparatus accesses 

the server apparatus and identification information of the user terminal apparatus is received from the user terminal 

apparatus generating recommended device information compatible with the user terminal apparatus on the basis of the information 

stored in the storage and transmitting the recommended device information to the user terminal apparatus. 
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(57) Abstract : 

The present invention concerns a method and means for application of anode covering material (ACM) in an electrolysis cell for 

aluminium production where the cell being of Hall Heroult type with prebaked anodes. The cell comprises a cathode pot with a 

rectangular footprint and a superstructure with a gas collecting hood that lays onto the top of the cathode pot. A floor construction (29) 

at least substantially surrounds the cell at a level below the top of the cathode pot and ventilation openings (28) provided with grates 

are arranged in the floor in the close vicinity to the cell. The superstructures hood is provided with removable lids (20) that are 

removed for giving acess to the cells anodes (21) through openings. ACM is applied via a feed tube (1 1) to cover the anodes (21) and 

the deposit of ACM is supported by a shuttering (40). The shuttering (40) comprises a portion that rest onto the top of the cathode pot 

in the bottom sector of the opening and further having a shuttering plate (41) that is tilted towards the anode(s) (21) at an angle 

(a) thus restricing ACM from flowing out of said opening during application of it. The shuttering plate can have a flap shuttering plate 

(46) attached to its upper portion. The invention also comprises a movable applicator plate (3) arranged to the ACM feed tube (1) and 

a horizontal plate (50) that covers the ventilation openings (28). 
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(57) Abstract : 

The invention is a method and a sulfuric acid plant design for reduction of start up SO2 SO3 and H2SO4 emissions in sulfuric acid 

production in which SO2 is converted to SO3 in n successive catalyst beds where n is an integer >1. The final catalytic beds are used 

as absorbents for SO2 to SO3 during the start up procedure and one or more of the m beds downstream the first bed are purged either 

separately or simultaneously with hot gas where m is an integer > 1 and m n during the previous shut down. Also one separate purge 

with hot gas is used on the final bed. 
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(57) Abstract : 

The invention relates to a retrievable intrauterine device which includes a recess (10) suitable for containing one or more elements 

selected from the group that includes an embryo male and/or female gametes a fertilised oocyte a non fertilised ovule and a 

combination of said elements. The recess (10) includes an inner wall (11) made of a biocompatible polymer the inner wall (11) 

including at least one perforated portion (13a 13b) having perforations with dimensions of between 1 ??m and 10 ??m and an outer 

wall (12) covering the inner wall (11) the outer wall (12) being made of a biocompatible silicone elastomer and including at least one 

opening (14a 14b) opposite said at least one perforated portion (13a 13b) of the inner wall (11). The use of the device relates to the pre 

implantation development of gametes and/or embryos. 
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(57) Abstract : 

The present invention relates to a tunnel construction method and, particularly, to a tunnel construction method for installing an intra- 

or extra-tunnel pre-support member along with a post-support member and an apparatus suitable for the same, the method comprising 

the steps of: constructing a pilot tunnel (3) inside a main tunnel (2) to be built; radially forming boreholes at multiple positions inside 

the pilot tunnel (3) from the excavation face of the pilot tunnel (3) to the tip end of a pre-support member of the main tunnel in order 

to install intra-tunnel presupport members (4); inserting the intra-tunnel pre-support members (4) into the boreholes and performing 

grouting and curing in order to fix the same; excavating a tunnel in stages in the longitudinal direction along the excavation line of the 

main tunnel (2) and pouring primary shotcrete over the excavation face of the main tunnel; installing post-support members (5) on the 

excavation face of the main tunnel, to which the primary shotcrete has been attached, so as to be located between the plurality of intra-

tunnel pre-support members (4); and connecting the intra-tunnel pre-support members (4) and the post-support members (5) with a 

sheet-shaped support member. 
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(57) Abstract : 

A reservoir (1) for rod like elements (R) for tobacco industry configured to be connected to a first feeding duct (2) to a second feeding 

duct (3) and to a receiving duct (10) for receiving the rod like elements (R) from the reservoir (1) wherein the reservoir (1) has 

adjustable capacity and is coupled with filling level sensing means (14 15) for sensing a filling level of the reservoir (1). The reservoir 

comprises two chambers (12 13) having adjustable capacity and separated by a partition (24). The first chamber (12) is coupled with a 

first filling level sensing means (14) for sensing a filling level of the first chamber (12) and the second chamber (13) is equipped with 

a second filling level sensing means (15) for sensing a filling level of the second chamber (13). 
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(57) Abstract : 

A system for performing a standard penetration test including a hammer assembly with a hammer and a hammer lifting device an 

elevator assembly for raising and lowering the hammer assembly a hammer sensor for sensing a position of the hammer within the 

hammer assembly and an elevator sensor for sensing a position of the hammer assembly relative to the elevator assembly. A method 

for performing a standard penetration test including positioning a hammer assembly at a hammer assembly ready position sensing with 

an elevator sensor a reference position of a hammer assembly relative to the elevator assembly sensing with a hammer sensor a zero 

position of a hammer lifting the hammer with a hammer lifting device from the zero position to a drop position of the hammer sensing 

with the hammer sensor the drop position and dropping the hammer onto an anvil. 
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